
TIFIED F MEEI 180F
SECT10N)Ⅱ ELD ON 18.7.2017.

(i)  In Certain cases the dccision of the NollllS COmmittec rcfers to thc
Recolnlncndations / Observations / Deflciencies receivcd fronl thc concerned

Technical Authority.Wherevcr applicablc,a scanned copy of such document has

been placed at the end of theヽ 4inutes, in running serial ordcrs. The concerned

f1111l may go through the same and respond accordingly.

(iD  It iS also informed that all applications/representations/reply to the
Deflciency letters etco may be sent to Shri Darshan Singh,Additional DGFT

and Chairman, NC… I. The email address is: darshan.singhの nic.in and

ncl.dgftの nic.ino All flrms are also requested lo mai1/send their present valid

email addresses so that correspondenceS can be lnade through email only.

The meeting No.08/18 ofthe NollllS COmmittee NC‐ I)fOr the licensing ycar 2017-

2018  held on18.7.2017 under the Chaillllanship of Sh.Darshan Singh,Additional Dircctor

Gencral of Foreign Tradc to conSidCr the applications under Duty Exemption/Rernission

Schemes(Chapter-4)of Foreign Tradc Policy 2015-2020/Handbook of Procedure Volumc.

The fbllo、vingヽ4embers ofthe Comlnittec were prcscnt in the lnceting:―

|■
,:

Telephone No.Name of the representatives

& their Designation

DHI, Udyog Bhawan23062622Sh.K.K.Tiwari,IA

DIPP,Udyog Bhawan23063321

Extn。 3318

23063166

Sh S.K.Jain,D.O.

DGFT, UdYog

Bhawan.
23061562

Extn.146
Sh K.P.Singh,Dy.DGFT

DGFT, UdYog

Bhawan
23061562

Extn。 265
Sh. S.K.Panigrahi , E.O

Case No.:8/25/80‐

ALC2/2016

Party｀ amc:NILSAN  ‐MCCt No/Datc:8/80-   Status:
NISHOTECH SYSTEMS ALC2/2017         Reiected
PVT.LTD. 18.07.2017

RLA Fil; Lic'No/Date:0310707664HQ File
- :ot)gotOs0/00s68/Awr7 I :03 19510401004261 AMr3l 0s.09.2012
I 

D..irio., :The committee noted that firm has not furnished their reply to this office

deficiency letter dated 5.4.2017 and final reminder dated 25.5.2017 sent by e mail' lt is

:decided to reiect the case with direction to the firm to pay applicable custom duty

with interest for EODC.
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Room

No.

Department
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RA may take further necessary action accordingly.

Party Namc:NILSAN   Mcct No/Date:8/80‐
NISHOTECH SYSTEヽ 4S ALC2/2017
1PVT.LTD.         18.07.2017

‐ HQ File           RLA File           Lic.No/Datc:0310714868
:01/80/050/00567/AM17/ 103/95/040/00618/Aヽ 413/ 12.11.2012

2b88iζ
i6五 :Th6 66轟轟ilcさ A6tさd th畠 五品 has not fumishcd their reply to this offlce

‐deflcicncy letter datcd 5.4.2017 and flnal renlindcr datcd 25.5.2017 scnt by c mail. . lt is

ldecided to reiect the case、 ″ith direction to the firm to pay app‖ cable custorrl duty
‐wtth interestfor EODC.

IRA may take further necessary acuon accOrdingly.

‐Mcct No/Date:8/80-

ALC2/2017
118.07.2017

,UQ fite RLA File Lic.No/Date:0710101331 Defer

3,:01/80/05Ol00427lAMl4l :071241040/00310/AMl4l 17.01.2014 Date:: 29.08.2017

tDecision : The committee noted that comments from MEITY is still awaited despite of
rfive several reminders issued to DIET to expedite their comments. It is decided to remind

I Uplfy to expedite their comments. Case is deferred to 29.8.2017 .

Party Name:ZENITH   Meet No/Date:8/80-
PRECISION PVT LTD.,‐ ALC2/2017

18.07.2017

11器品掲5υ0048υAMlダ 1鶴ち刷:υ00297AMly措∬%認
α0710107058:施

:

| |                     |                     ‐                     129.08.2017

1 ibι tiζ iふII十五るc8五五11しさ五6ted th農 五轟iζ applicttion settt to MsME(chemiCal)On    I[
|118.12.2015 for comments.The comments from MSME not received soね r.It is dccided to

l lrefcrthc mattcr to DIPP for their comments.Casc is deferred to 29.8.217.

¨
:む五ζごヽまお

'/3/86」

~   IParty｀
品よ二屁■_   lMcet No/Date:8/80-   IStatus:

:ALC2/2015        ,MHPS TURBINE    IALC2/2017        1Deferred
l                lGENERATORS      18.07.2017
1               lPRIVATE LINIIITED   I               I

5113:l);50/00062/AM16/lltt:λ:0/00743/Aヽ115/1:|:∫】ぢ:Ile:03107937881:;11::
|                     ,                     |                     129.08.2017

Case No.:7/25/80-

IALC2/2016

Status:
Rejected

Status:
Deferred

，ヽ
一一・ぃ
一

Case No.:1/23/80-

ALC2/2013
Party Name:APEX TEST
TECHNOLOGIES,

‐Case No.:4/21/80‐

ALC2/2014

11)ecision:The conlmittee notcd that flrlns reply datcd

i18.3.2017 for their comments.It is decided to remind

iCasc is defcrred to 29.8.2017.

タ

Status:
Deferred

7.4.2016 again sent to DHI on
DHI to expedite their comments.

」力.



岩:
Case No.:17/27/80¨    Party
ALC2/2014        1Nallne:DYNAMATIC

ITECHNOLOGIES
I

ILIMITED,

HQ File RLA File Lic.No/Date:0710107705 Defer
:01/80/0501006421AM151 :0712410401004221AM15/ 25.02.2015 Date:

29.08.2017

Decision : The committee noted that information not received from the firm in response to

DIPP deficiency letter dated 28.4.2017 followed by this office reminder issued to the firm
on 25.5.2017.It is decided to send final reminder to the firm . Case is deferred to 29.8.2017 .

Meet No/Datc:8/80-

ALC2/2017
18.07.2017

Party Name:TERUヽ 40  Nlcet No/Date:8/80‐

IPENPOL LIMITED    IALC2/2017
.                     18.07.2017

~聡

悪瞬所朝既
葱「~~1壼電房需こ恵/801

1                     118.07.2017

Meet No/Datc:8/80-

Status:
Deferred

Status:
Deferred

Status:
Deferred

Status:
Deferred

Party

I"*"P"l.NlylI9
3

ｒ

●

HQ File          lRLA File          Lic.No/Date:5310018479 Defer
7101/80/050/00035/AⅣ l16/153/24/040/00018/AM15/ 17.03.2015            Date:

29.08.2017

Decision:The committee noted that irms applica」 on sentto MSME(chemiCal)fOr
their comments.lt is decided to remind MSME(chemlCal)tO expedtte their
cornrnents.Case is deferred to 29.8.2017.

Case No.:35ノ 3/80‐

ALC2/2015

Case No.:20/3/80-

ALC2/2015

Case No.:8ノ9/80‐

ALC2ノ2015

18

Party Namc:AUTO市 lAT ⅣIeet No/Date:8/80‐    Status:
IRRIGATION PVT.   ALC2/2017        Deferred
LTD.             18.07.2017         1

HQ File RLA File Lic.No/Date:0510393719 Defer

:01/80/050/00020/AM16l :051231040/00580/AM15/ 24.03.2015 Date:
29.08.2017

Decision : The committee noted that firms application sent to MSME (chemical ) on

16.2.2017 for their comments. lt is decided to remind MSME ( chemical ) to
expedite their comments. Case is deferred lo 29.8.2017 .

I HQ File          RLA File         Lic.No/Date:0710107912 Dcfer

19:01/80/050/00193/AM16/:07/21/040/OH40/AM15/24.03.2015       Date:
29.08.2017

: Decision:The Cornrnittee noted that the firm's reply dated 26.01.2016 has been

l lsentto MSME on 22.02.2016 for cornrnents.As requested by AllSME copy ofthe

l reply again sentto thern on 03 06_2016 1tis decided to remind MSME to expedite
l their cOmments.Case is deferred to 29.8.2017.

1011Elダ
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/3/80…

ALC2/2017
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TECHNOLOGIES
LINIIITED,

18.07.2017

HQ File          RLA Filc         Lic.No/Date:071010793 
‐
Dcfer

:01/80/050/00046/AM16 :07/24/040/00462/AⅣl15 0                    1Date:

/                     /                     125.03.2015            129.08.201
17

‐
Decision:The Committee noted that as per the deficiency raised by DIPP

Iletter dated 28ノ 04ノ2017,information called for from the lrm 宙de letter dated
125.5.2017 fo‖ owed by finalrerninder by e rnan dated ll.7.2017.

Case is deferred to 29.8.2017.

P血yNme:PROMA(I匝 扇 tNo/Dttα 8/80-

〓

一

ｒ

二Ｆ

ENGINEERING
INDUSTRIES
LIMITED,

IHQ Filc          lRLA File         Lic.No/Date:071010794 Dcfer
101/80/050/00065/AM16 107/24/040/00473/AⅣ l15 ‐2                     Date:

1/                    /                    26.03.2015            129.08.201
7

111               
‐

IDecision:丁he comnnittee noted that DHl vide their U.O No.3(120)2015-丁 SW
(B)Stated that as per the inforrnation furnished by the firrn vide theirletter dated
.07.2.2015 the manufacturing process involves punching of steel cord belt by

‐punching machine with punch&die for required holes for assembly of Buckets
‐  lwnh bOlts,Nuts& washers etc notresuL in value add性 ion to the tune of 342 0/0..

‐  ltis decided to exarnine the rnatterin f‖ e.

|  I Case is deferred to 29.8.2017.

Case No.:65ん /80…

ALC2/2015

Case No.:12/9/80…

IALC2/2015

Case No.:57/25/80-

IALC2/2016

HQ Filc

:01/80/050/00617/Aヽ 417

ALC2/2017
18.07.2017

Party Name:NETAFIM Meet No/Datc:8/80-
IRRIGATION INDIA  IALC2/2017
PVT.LTD.         18.07.2017

Ⅳlcet No/Datc:8/80‐

ALC2/2017
18.07.2017

Status:
Deferred

Status:
Deferred

Status:
Deferred

サiヽ

‐HQ Filc         lRLA File         Lic.No/Dttc:341004112 Defcr
i:01/80/050/00197/AM16 :34/24/040/00263/AⅣ l15 2              Datc:
12ノ                    ブ                    06.04.2015            29.08.201

7

:Decision:The conlrnittee noted that the firm's reply dated 10.08 2016 has been

lsent to MSME(ChemiCal)On 22.08.2016 for examinatton and comments.lt is
ldecided to rernind MSME to expedite their conlrnents.

I Case ls deferred to 29.8.2017
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1/ 15.04.2015 29.08.201

7

Decision : The Committee noted that information called for from the firm as per
DIPP letter dated 2810412017 sent to the firm on 25.5.2017 and final reminder
sent to the firm vide e mail dated 11.7.2017. Case is deferred lo 29.8.2017.

ギ1'

Case No.:14/25/80-    Party Namc:NIIATRIX  Mcet No/Date:8/80‐    Status:
IALC2/2016        1MEDITEC PVT.LTD. IALC2/2017        Deferred

18.07.2017

Decision : The committee noted that deficiency raised by DIPP U.O dated

6.6.2017, letter sent to the firm vide e mail dated 12.7.2017 to furnish the
information. Case is deferred to 29.8.2017.

・ヽ

´
一̈

一　
　
Ｆ ICase No.:42/5/80-

ALC2/2017

1/

IPartyName:PLANSEE
IINDIA HIGH
PERFORMANCE
IMATERIALS PVT LTD

IRLA Filc

l:07/24/040/00192/Aヽ416

:/

歴麓況諏
面/801

け"2∝
7

「

満而10894

126。

10.2015

Status:
Deferred

Defer

lDate:

29.08.201

7

U.O dated
furnish the

Decision : The committee noted that deficiency raised by DIPP
6.6.2017, letter sent to the firm vide e mail dated 12.7.2017 to
information. Case is deferred to 29.8.2017.

ICase No.:16/16/80-   Party Name:VEEKAY Iヽ leet No/Date:8/80¨    Status:
IALC2/2016        iVIKRAM&CO LLP  IALC2/2017        Deferred

18.07.2017

IHQ Filc          lRLA Filc         Lic.No/Date:081013671 1Defcr   l

ず

ν剛

“
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AM 7ギ ZЮ側 囲 VAM6 11.2劉
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|                        |                       1                        7         .

常
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mS apttication has been sett b MSME
nments.ltis decided to remind MSME tol

leXpedite their cornrnents.Case is deferred to 29.8.2017.

Case No.:20/7/80-
1▲ Iハ ● ′● n■ ビ

[71::2T
IHQ File

‐RLA File

IParty Name:POLYCAB
IWIRES PVT.LTD.

Meet No/Date:8/80-     Status:

IALC2/2017         1Deferred
118.07.2017            1

Lic.No/Date:031080248

量輩菫嘔董ゴきi｀cH

…

蕊 :

|:01/80/050/00241/AM17:03/95/040/00834/AM16
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ブ                    /                    11.02.2016            .29.08.201
7

1 5ιお:ζl。二1+heさ商品品蔽きさn01さ d thai bЁ I十

“

hi dettdさハと,|さtieFagieabolll.2616  :(■ |

:  land 18.01.201 7 to the firrn directlyl and this office sent rerninder to the firm on       i

l  120.02.201 7 and final rerninder sent to the firnl  through e― rllan dated ll.7.2017       1
1  to furnish the inforrlnation..Case is deferred to 29.82017.

iCase No.:1/6ノ 80¨     :Party Name:DECttN  
‐
Mcct No/Date:8/80-   Status:

,ALC2/2016        1NDIA PLASTICS PVT.ALC2/2017        Deferred

I                ILTD.,            18.07.2017

HQ File         lRLA Filc         Lic.No/Datc:311006604 Defcr
:01/80/050/00160/Aヽ 417 :31/83/040/00187/AⅣ l16 19                    1Datc:

18/                    ソ                    14.03.2016            129.08.201
17

1Decision:The cornrnittee noted that the firm's reply dated 13.10.2016 has beenl

sentto MSME(ChemiCal)On 27.10.2016 for their comments.lt is decided to
remind MSME(chemiCal)tO expedle their comments.
Case is deferred to 29.8.2017.

‐
Case No.:8/1/80‐      Party Name:AZAD    4ヽcct No/Date:8/80‐    Status:
,ALC2/2016        1ENGINEERING     ‐ALC2/2017        Deferred
i                lPRIVATE LIⅣ IITED   18.07.2017         1

1HQ File         lRLA File         Lic.No/Datc:091006345 Dcfer

191,01/80/050/00466/AM16 ,09/24/040/00736/AⅣ
l16 1:9.03.2016            .:も

ll∫ :。 201

‐7
.  IDecision : The cornrnittee noted that the firrn's additional inforrnation dated

l  108.11.2016 has been sentto DHl on 09.11.2016.ltis decided to renlind DHl to

l eXpedke their comments.Case is deferred to 29.8.2017.

‐ iCase No.:2/13/80‐     IPartyNameiZENITH  MeetNo/Datc:8/80¨    Status:  |
| IALC2/2016        PRECISION PVT LTD IALC2/2017        1Deferred ‐     rl
l :             ・・,            118.07.2017       .      |    

・
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I IDecision:The committee noted thatthe lrm's application has been sentto MSMEI
I lon 20.09.2016 for examinauon and cOmments.ltis decided to remind MSME to

l leXpedne their comments.Case is deferred to 29.8.2017.
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HQ Filc          RLA Filc         LicoNo/Dtte:051039853 Defer
:01/80/050/00233/AM17 :05/23/040/00053/A市 117 1                     Datc:

/                    ソ                    17.05.2016            29.08.201
‐7

Decision:丁 he corTlrrlittee noted that as desired by DHI,the firrn was requested to

furnish earlier AA No.for the same set of lmport― Export Products for which

norrns was fixed fo‖ owed by rerninder dated 26.4.2017 and final rerninder sent

to the firm through e rnail dated ll.7.2017.Case is deferred to 29.82017.

Party Name:OMEGA  NIleet No/Datc:8/80¨    Status:
SEPARATIONSINDIA IALC2/2017        Deferred
PRIVATE LIⅣIITED   18.07.2017         .

‐ IHQ File         lRLA File         Lic.No/Date:321007789 1Defer

122,01/80/050/00231/AⅣ

l17 1,32/24/040/00004/AM17 .18.05.2016            :Li5:.201

1                        7

‐  Decision:丁 he cornrnittee noted that the firrn's application has been sentto lⅥ SME
.on 24.06.2016 for exarnination and conlrnents.lt is decided to rernind MSiⅥ E to

‐  expedite their cornrnents.Case is deferred to29.8.2017.

Case No.:13/7/80‐

ALC2/2016
Party ⅣIeet No/Datc:8/80-

IName:ANGIPLAST   IALC2/2017
1PRIVATE LIMITED  18.07.2017

,3,01/80/050/00234/AM17,08/24/040/00057/AM17:5.05.2016     毀8:.201
1   1                        1                        .                        

‐7

‐Decision:The cornrnittee noted that the firm's application has been sentto MSME

I(Chemical)on 03.10.2016 for examina」 on and comments ltls decided to remind

MSME to expedite their conlrnents.Case is deferred to 29.8.2017.

Case No.:10/7/80‐

ALC2/2016

Case No.:7/16/80-

ALC2/2016

ICase No.:9/16/80‐

25‐ALC2/2016

Status:
Deferued

Party Name:SHuE   IMect No/Date:8/80-   Status:
GAYATRI HEALDS  ‐ALC2/2017        1Deferred
ⅣIFG.CO.        18.07.2017        .

rHQ File RLA File Lic.No/Date:521004191 Defer

-. :01/80/050/00382/AM17 ':52124i040/00013/AM17 5 Date:zor I '02.06.2016 29.08.201
7

Decision : The committee noted that the firm's application has been sent to MSME

,on 02.1 1.2016 for examination and comments. lt is decided to remind MSME to
,expedite their comments. Case is deferred to 29.8.2017 .

IPartyName:SHIV
IHYDROMET

7

Mect No/Datc:8/80-

ALC2/2017
18.07.2017

Status:
Deferred

II::



Decision : The committee noted that the firm's application has been sent to MSME
on 02.11.2016 for examination and comments. lt is decided to remind MSME to
expedite their comments. Case is deferred lo 29.8.2017 ..

|,01/80/050/00384/AM17 1′

4/24/040/00009/AY17 1:4.06。

2016

I  Case No.:27/25/80‐    Party Name:DILIGENT
‐ALC2/2016        SCM SOLUTIONS
‐  I                PRIVATE LIヽ 41TED

HQ Filc RLA Filc

HQ Filc          RLA Filc
l  l:01/80/050/00587/AM17 :09/24/04:09/24/040/00171/AM17

Ъ6)

ILic.No/Datc:241004200

IⅣIeet No/Date:8/80-

:ALC2/2017

118.07.2017

Lic.No/Date:091006387
1o

129.06.2016

Dcfcr

Date:

29.08.201

17

Status:
Deferred

Defer
Date:
29.08.201
7

彙‐

Decision : The Committee noted information called for from the firm as per
MSME UO No.30(6)/17-ME dated 18.04.2017 sent to the firm on 25.5.2017 and
final reminder sent to the firm through e mail dated 14.7.2017.
Case is deferred lo 29.8.2017 .

―
IⅣ〔eet No/Date:8/80-

:ALC2/2017

118.07.2017

Lic.No/Date:071011015

17

126.07.2016

Status:
Deferred

Defer
Date:
29.08.20r
7

Decision : The committee noted that the firm's application has been sent to MSME
on 20.09.2016 for examination and comments. lt is decided to remind MSME to
expedite their comments. Case is deferred to29.8.2017.

Party
INIleet No/Date:8/80- 'Status:

DeferredIName:INJECTOPLAST IALC2/2017
1PVT.LTD          18.07.2017

酵

糀 OЮttyAM71バ
窯

α剛 ∞38431繁

.知
1         1         17

Decision: The committee noted that application sent to MSME on 4.10.2016 for
comments.lt is decided to remind MSME to expedite their comments.
Case is deferred to 29.8.2017.

Case No.:5/14/80‐

ALC2/2016

[ハ臨脇高蕉i再
「8,

臨 編
ⅣIcet No/Datc:8/80-

IALC2/2017

18.07.2017

Status:
Deferred

ROLL

g

Case No.:8/13/80…

29 ALC2/2016



|

lil)lll):50/00349/AM17

~日

愛〕訴鸞面藁添
|

IHQ File

::01/80/050/00431/AM17

翻齋諏野「
~~~~ |
LI 

面

F蔦高:扁囲Ti       l
IDecision:丁 he cornrnittee noted that the firm's application has been sent to DHI

lon 02.12.2016 for exarnination and cornrnents.DHl raised deficiency and it is

decided to ask the nrm to fumish information on following                 ::iti‐

SIo No 3,4,5,&1l of standard deficiency letter

Case is deferred to 29.8.2017.

・
一
¨
１

一
¨
一ヽ
一

．
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「
 耐…Ψ

Decision : The Committee noted that hard copy of the firm's application has been
not been received and reminder sent to firm & RA through e mail dated
25.5.2017 to fonruard 4 sets of application to DGFT HQ for consideration of the
case. Case is deferred 1o29.8.2017.

Case No.:9/13/80…

ALC2/2016

HQ Filc

Pany Name:TERUMO
PENPOL PRIVATE
ILIⅣIITED

IRLA File

1/

|ヽ4eet No/Date:8/80-

IALC2/2017

118.07.2017

Status:
Deferred

Status:
Approved

:01/80/050/00350/AM17 153/24/040/00012/Aヽ 417

Lic.No/Date:531001920 1Defer   l

3             1Datc:   |
わ6.08.2016    '9.08.2011
1                      17        1

Decision : The committee noted that the firm's application has been sent to MSME
(Chemical) on 20.09.2016 for examination and comments. lt is decided to remind

MSME ( chemical ) to expedite their comments. Case is deferred lo 29.8.2017 ..

ICase No.:17/16/80-   Party Name:SHAKTI  `Ⅳleet No/Datc:8/80-

ALC2/2016        PUMPS(INDIA)LTD., IALC2/2017
18.07.2017

121器品児5υ00392/AM171鷺ち刷:研0001νAM171譜ぶちRlC5610004985
1 1Decision : The commitee decided to ratify the norms based on the
‐
  reconlrTlendation of DIPP letter no.12/54ノ2017-TSWノ32 dated 18.7..2017 is as

under :-

イ
碁畠蔦靴



1. Net weight of each export item at Sl. No. LloT may be specified as

10.084 Kgs.+ 5%, 10.685 Kgs.t 5%, 11.304 Kgs.+ 5%, 12.077 Kgs.t

5o/o, 12.8LG Kgs.+ SYo, 14.73 Kgs.t 5% & 16.158 Kgs.t 5%

respectively.
2. lmport items at Sl. No. 1 to 3 to be of relevant grade & thickness as

contained in the export items.
3. Quantity of import item at Sl. No. 1 may be allowed as L4765 Kgs. as

1.05 Kgs./ Kg. content in export items .

4. Quantity of import item at Sl. No. 2 may be allowed as L677 Kgs. as

t.t6 Kgs./ Kg. content in export items after 1/3'd recovery from

scrap.

5. Quantities of import item at Sl. No. 3 & 4 may be allowed as

1 ?pplied for i.e. 32985.8 Kgs. & 5980.25 Kgs. respectively as per SION I

i c-1s19.
I A. Quantities of import items at Sl. No. 5 & 5 may be allowed as applied ,

i for i.e. 28290 Meters & 1066 Meters respectively on net to net

basis.

' 7. lmport items at Sl. Nos. 7lo L2 may be allowed on net to net basis

with accountability clause.

: 8. Quantity of import item at Sl. No. 13 may be allowed on net to net

, basis as claimed bY the firm.

i

,RA concerned may Take further necessary action accordingly

貯
淵
価冊

田
器 鶴 師

翻 ぼ

8薦

;Decision : The committee noted that the information furnished by the firm vide
,their letter dated 30.5.2017 has been perused by DIPP which is not complete.
The committee decided to again request the firm to furnish information as per

33,p1pp deficiency raised vide U.O no 1215412017-TSW/33 dated 18.7.2017 as

under :-

: 
L. lnformation in respect of Sl. No. 5 & 11 of Standard Deficiency

Format, export product wise. Export item (S.S. Clamping Strip)

contains one "Nut" also and its weight has not been taken into

account in the export weight.
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Status:
Deferred
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.Case is deferred to 29.8.2017.

ICase No.:19/19/80‐

ALC2/2016

簿Q RL~~~~

IParty Namc:L&T―
IⅣ〔HPS TURBINE
IGENERATORS
IPRIVATE LIMITED

~隔
丁
~ ~~~

INarne:MOTHERSON

I淵:ジ
TEMS

~^FRLA~File~｀…………‐

NIlect No/Date:8/80-

ALC2/2017
18.07.2017

Status:
Deferred

Status:
Deferred

小

IHQ Filc          iRLA Filc
341:01/80/050/00414/AⅣl17 1:03/95/04:03/95/040/00292/AM17 3

Lic.No/Date:031080749 Defcr

Date:
1/ /                    31.08.2016            29.08.201

7

Decision : The committee noted that as per firms request five month time
already granted i.e up to sept. 2017 to furnish their reply.
Case is deferred to 29.8.2017.

351:01/80/050/00389/AM17 :05/24/040/00263/Aレ117
ノ           ソ

ICase No.:15/16/80- Party

:ⅣIeet No/Date:8/80-   Status:

,ALC2/2017         ,Deferred
118.07.2017

Lic.No/Datc:051039960 1Dcfer
6             1Date:
102.09.2016            29.08.201

1                     17

Decision : The committee noted that the firm's application has been sent to MSME
(Chemical) on 02.11.2016 for examination and comments. lt is decided to remind
MSME (Chemical ) to expedite their comments. Case is deferred to 29.8.2017.

:ALC2/2016

| IHQ File

1/

ⅣIcet No/Date:8/80‐

:Nalne:MOTHERSON  IALC2/2017

1淵:ジ
TEMS I&餌 2m7

脚蔦::瓦:II肩; 12Ю卿6  1鶏 .矧 |

‐7        .

36::01/80/050/00390/AM17

Decision : The committee noted that the firm's application has been sent to MSME
(Chemical) on 02.11.2016 for examination and comments. lt is decided to remind
,MSME (Chemical ) to expedite their comments. Case is deferred to 29.8.2017 .

37f茎胤響
たツ訃 IPany Name:BIO― TECH MectNo/Datc:8/80‐

,VISION CARE      ALC2/2017
k:■ S:NGH

…Deputttonσ JdF∝don iadO

Status:
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: 0 1 i 80/05 0 I 0043 4 I AMI 7 I :08 I 24 I 0 40 I 00206 I AMI 7 I 02.09 .20 I 6

Decision : The committee decided to ratify the norms based upon the written
comments of MSME (chemical Division )O.M No.TL-1202413212017-GC and F
-DCMSME -20 dated 17 .4.2017 is as under :-

1. lmport item at Sl. No 1 lo 4 allowed on net to net quantity i.e 25000 in

Number terms is recommended under GN-4 with nil wastage.
2. lmport item at Sl. No 5 allowed as per packing Policy.

RA may take further necessary action accordingly.

HQ File

HQ Filc

Case No.:27/19/80‐    Party Namc:DRIPLEX
ALC2/2016        ‐WATER

ENGINEERING
PRIVATE LIMITED

RLA File

PVToLTD

RLA Filc

Party Narne:LARSEN&
ITOUBRO LIⅣIITED

Iユ

18.07.2017            1Approved

Lic.No/Datc:0810138599

ⅣIeet No/Date:8/80-    Status:

ALC2/2017         1Approved
18.07.2017            1

Lic.No/Date:0510399629

Mcet No/Datc:8/80‐    Status:

I : 0 I /80/05 0 I 00422 I AMI 7 I, :0 5 I 23 I 040 I 0020 5 I AM1,T I 0 6.09 .20 | 6

Decision : The committee decided to ratify the norms based on the
;recorTrrnendation of DIPP letter no. 1215412017-TSW38 dated 18.7.2017 is as
under:-

1. Words "containing 36000 Litres of Strongly Acidic Cation Exchange,

. 24000 Litres of Strongly Acidic Anion Exchange" may be suffixed with the
description of export item.

, 2. Quantity of import item at Sl. No. 1 may be allowed as 36000 Litres on

3g net to net basis. ln addition, spare quantity of this item may be allowed

as per policy for import of spares.
I 3. Quantity of import item at Sl. No.2 may be allowed as 24000 Litres oh;

net to net basis. ln addition, spare quantity of this item may be allowed

as per policy for import of spares.

4. Quantities of import items at Sl. No. 3 to 11, 14 & 15 may be allowed on

net to net basis with accountability clause
, 5. Quantities of import items at Sl. No. 72 & 73 may be allowed may be

allowed as 23 Nos. & 25 Nos. respectively on net to net basis with
accountability clause. ln addition, spares may be allowed as per policy for

i import of spares.

,. 6. lmport items at Sl. No. 16 & 17 may be allowed may be allowed as per

r , policy for import of spares.
i I 7.

RA concerned may Take further necessary action accordingly
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18.07.2017

HQ File          RLA Filc         Lic.No/Date:0310807654
:01/80/050/00413/AM17/ :03/95/040/00431/Aヽ 117/07.09.2016

Decision:The committee noted the recommendaJon furnished by DRDO vide
their letter No.DICノ SCOMET/4803ノ Mノ17 dated 07 7.2017.The Commtttee
ldecided to approve the norrns as applied by the applicant.

RA concerned may ttake further necessary action accordingly

HQ File RLA File Lic.No/Date:0910064161 Defer

oo 
:ovaolo50/00586/Au17l :091241040/00281/AMl7l 21.09.2016 Date:

16.8.2017

Decision : The Committee noted that MSME vide UO No.30(7)117-ME dated

1glO4tZO17 has raised deficiency in the firm's application. lt is decided to remind

the firm to furnish the requisite information at the earliest.

Case is deferred to 16.8.2017.

Case No.:26/25/80‐

ALC2/2016

Case No.:61/25/80-

ALC2/2016

HQ Filc

41 :01/80/050/00621/Aヽ 417
1/

Party Name:NUCON   ‐Meet No/Datc:8/80-
AEROSPACE PVT LTD IALC2/2017

118.07.2017

Party Name:BARODA  Mect No/Date:8/80-
EQUIPMENT AND   ALC2/2017
VESSELS PVT LTD   18.07.2017

RLA Filc         Lic.No/Datc:341004254
:34/24/040/00182/Aヽ 417 15

/                    21.09.2016

Status:
Deferred

Status:

Deferred

Defcr

Date:

29.08.201

7

25.5.2017,Decision : The committee noted that final reminder sent to the firm on

reply of the firm is awaited. Case is deferred lo 29.8'2017 '

Case No.:24/19/80…     Party Namc:BIO

ALC2/2016        VISIttN CARE
PVT.LTD

RLA File

―TECH Ⅳleet No/Datc:8/80-   Status:
ALC2/2017         Approved
18.07.2017            .

Lic.No/Date:081013871HQ File

:01/80/050/00419/ANI11 7 :08/24/040/00238/AM17 6

4 /                _   /                    22.09.2016
2獅
糧 tII稲 柵 犠 肥 胤 悪謂 躊 闊 γ牡 棚 洲 1通ざ撚 :

|  一DCMSME… 20 dated 17 4.2017 is as under:‐

1.lrnport item at SI.NO.1 &2 a‖ owed on net to net quantity i.e 100000 in

l Number termsis recommended under GN-4 wtth nil wastage.
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2.lmpOrtitem at SI.No.3a‖ owed 20/O of FOB value of export product.

RA rnay take fulther necessary action accordingly.

Case No.:35/19/80-    Party Name:STERLITE Meet No/Date:8/80‐     Status:

IALC2/2016        POWER          ALC2/2017        Deferred
.               TRANSⅣ IISSION    18.07.2017

LIⅣIITED

IHQ Filc          lRLA File         LicoNo/Datc:031080801 Dcfcr
:01/80/050/00430/Aヽ 417 :03/95/040/00318/AⅣ l17 5                     Datc:

43/                     /                     23.09.2016            29.08.201
7

Decision:The cornrnittee noted that DIET sent deficiency letter to the firm vide

their letter dated 24.4.2017.lt is declded to send final rerninder to the firm to

furnish reply within 1 5 days of uploading of the rTlinutes,failing which the case w‖ |

be rejected wlthout further notice with direction to the firrn to pay app‖ cable

custom duty with interest for EODC.Case is deferred to 29.8.2017.

Case No.:32/19/80-

ALC2/2016

HQ File

:01/80/050/00427/Aヽ 417

/

Party Name:NEO
WHEELS LTD
(FRNILY KNOWN AS
VERSATILE H.C.&
ENG
RLA File

4ヽect No/Date:8/80-

ALC2/2017
18.07.2017

Lic.No/Date:031080807

:03/95/040/00775/AⅣ l16 0

/                    126.09.2016

ALC2/2017
18.07.2017

Status:
Deferred

Defcr

Datc:

29.08.201

7

Status:
Deferred

Decision : The committee noted that final reminder sent to the firm on 25.5.2017,

reply of the firm is awaited. Case is deferred lo 29.8.2017 -

Case No.:4/25/80-

ALC2/2016
Party Name:PREMIER Meet No/Date:8/80-
INDUSTRIAL
CORPORATION
LIⅣIITED

RLA File

:01/80/050/00564/AM17 103/95/040/00934/AM16

/                                    ./

45

HQ Filc Lic.No/Date:031080807 1Defer

6             1Date:
26.09.2016            129.08.201

17

Decision : The committee noted that the firm's application has been sent to MSME

on 10.03.2017 for examination and comments. lt is decided to remind MSME to
expedite their comments. Case is deferred 1o29.8-2017 -
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ICase No.:43/19/80‐    Party Name:TERUMO IMcct No/Date:8/80-   Status:
:ALC2/2016        PENPOL PRIVATE   ALC2/2017        Deferred
l                 lLIMITED          18.07.2017

lHQ Filc          lRLA File         Lic.No/Datc:531001922 Defer

“
′

νttЮ剛 ∞側 Am7デ νη ttυttVAm 7:9Ю
9川 6  1鶏 .劉

1                                                                        7

1Decision:丁 he conlrnittee noted that the firrn's application has been sentto MSME

(ChemiCal)On 13.12.2016 for examination and comments.ltis decided to remind
IMSME(ChemiCal)tO expedle their comments.Case is deferred to 29.8.2017.

ICase No.:45/25/80‐    Party Namc:DEE    IMeet No/Datc:8/80-   Status:

:ALC2/2016        1DEVELOPMENT    IALC2/2017        1Deferred
l               lENGINEERS LTD。    18.07.2017         1

1HQ File          lRLA File         Lic.No/Date:051039993 1Dcfer
l  l:01/80/050/00605/ANl17 1:05/23/040/00296/ANl17 5               1Date:
1477                    、/                    129.09.2016            29.08.201
‐   .                       ‐                                                7

Decision : The committee noted that as per the deficiency raised by DIPP vide
their letter No 1214312017-TSW52 dated 06.6.2017, letter sent to the firm
through e mail on 12.7.2017 to furnish information Case is deferred to
29.8.2017.

Case No.:8/19/80-

‐ALC2/2016

IHQ File

Party 4ヽeet No/Datc:8/80-

IName:MOTHERSON  IALC2/2017
SUⅣII SYSTEMS     18.07.2017
1LI市IITED

IRLA File           lLic.No/Date:051040003

Status:
Deferred

Defer

Datc:

29.08.201

71481,01/80/050/00403/AM17 1,05/24/040/00314/AM17 1:5.10。

2016

Decision:The cornrnittee noted that the firm's application has been sentto AllSME

I(Chemical)on 13.12.2016 for examinauon and cOmments ltis decided to remind
1 lMSME(ChemiCal)tO expedle their comments.Case is deferred to 29.8.2017..

,Case No.:52/25/80‐   Party         Mcet No/Datc:8/80-  Status:
| IALC2/2016       1Name:EXCELLENT HI■ ALC2/2017        Deferred
l  ‐                CARE PRIVATE     18.07.2017
.  ‐                LIMITED

1綿識 :」::1:;蔦 i;翫 鬼就 ilili:ζl↓ |:す
と` 6わ品よ6れ

"め

j38:[|

ノ                    1/                    107.10.2016            29.08.201
1                     1                                            17
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Decision : The committee noted DEIT has sent deficiency letter to the firm vide
,their letter No. 17 (20 )12017-IPHW dated 15.5.2017 and this office sent reminder
to the firm vide e mail dated 12.7.2017. lt is decided to send final reminder to the
firm to furnish reply within 15 days of uploading of the minutes, failing which the
rcase will be rejected without further notice with direction to the firm to pay
applicable custom duty with interest for EODC. Case is deferred to 29.8.2017..

Case No.:50/25/80‐

ALC2/2016

HQ File

:01/80/050/00610/AM17

/

Party Name:BOYSEN  IMeet No/Date:8/80-   Status:
IINDIA PRIVATE    IALC2/2017       Deferred
iLIⅣIITED          18.07.2017         .

IRLA File          Lic.No/Date:051040008 1Defer
:05/23/040/00288/AⅣ l17 17                     Datc:

:/                    113.10.2016            129.08.201
1                     1                     7

50

,Decision : The committee noted that the firm's application has been sent to MSME
:on 10.03.2017 for examination and comments. Firm vide e mail dated 15.5.2017

rstated that above authorisation is issued under repeat basis. lt is decided to
lconfirm from RA concerned regarding whether authorisation is issued on
repeat basis or not. Case is deferred to 29.8.2017.

Case No.:34/19ノ 80‐    IParty Name:THERNIAX 江ゝeet No/Date:8/80-
ALC2/2016        1LTD.,            :ALC2/2017

118.07.2017

| IHQ File          lRLA File         Lic.No/Datc:311006636 Defer
:01/80/050/00429/AM17 :31/83/040/00088/AM17 8                     Date:

151ブ                     /                    18.10.2016            29.08.201
‐                     7

:Decision:The conlrnittee noted that the firm's app‖ cation has been sent to DHI

lon 13.12.2016 for exarnination and cornrnents and again firm's application sent to

the DHl on 16.03.2017.lt ls decided to renlind DHl to expedite their cornrnents.
.  lCase is deferred to 29.8.2017.

Status:
Deferred

Status:
Deferred

５

２

Case No.:26/19/80‐

ALC2/2016
爾 ▼

PartyNarne:TERUMO

rィ′

Ⅳlect No/Datc:8/80¨

Name:CARPASTRETC IALC2/2017
H INDIA PRIVATE   18.07.2017
LIⅣIITED          I

1童。 rilざ          1良 LA rilさ         Lic.No/Date:311006636 Dcfer
101/80/050/00421/AM17 :31/83/040/00096/AⅣl17/9                     Date:

ブ                    |                     119.10.2016           ‐29.08.201
7

1Decision:丁 he committee noted thatthe lrm's application has been sentto MSME

(ChemiCal)On 13.12.2016 for examina輛 on and comments ltis decided to remind
lMSME(ChemiCal)tO expedite their comments.Case is deferred to 29.8.2017.

Mcct No/Date:8/80-    Status:

命 じ

53'Case No.:13/19/80-

111:111
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IALC2/2016        PENPOL PRIVATE   ALC2/2017        ‐Deferred
.                LIⅣIITED          18.07.2017

1HQ File          RLA Filc         Lic.No/Date:531001923 Defer
101/80/050/00408/Aヽ 417 1:53/24/040/00020/AM17 .4                    1Date:
/                    /                    27.10.2016            .29.08.201
.                                          :                     17

1Decision:The cornrnittee noted that the firrYl's application has been sentto MSME

(ChemiCal)On 13.12.2016 for examinauon and cOmments.ltis decided to remind
lMSME(ChemiCal)tO expedne their comments.Case is deferred to 29.8.2017..

Case No.:62/25/80-   IParty Name:BARODA  Mcct No/Datc:8/80-
IALC2/2016        EQUIPMENT AND   IALC2/2017

VESSELS PVT LTD   ■8.07.2017

IHQ Filc          lRLA Filc         Lic.No/Date:341004263 1Defer
101/80/050/00622/AM17 :34/24/040/00214/AM17 17                    Date:
ブ                    ブ                    128.10.2016            29.08.201

:                     ‐7

Decision:The Conlrnittee noted that as perthe deficiency raised by DIPP.Letter

sent to the firrn vide e rna‖ on 12 7.201 7 to furnish the inforrnation. lt is decided

lo send fina:renlinder to the firm to furnish reply within 1 5 days of uploading of

the minutes,failing which the case will be reieCted w性 hout further notice with

‐direction to the firm to pay applicable custorn duty with interest for EO[DC.
‐
Case is deferred to 29.8.2017..

154

Status:
Deferred

Status:
Deferred

Status
Deferred

Dcfcr

Date:

29.08.201

7
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1 1Decision : The CorYlrTlittee noted that the firm has not rep‖ed to the deficlency

1  letter(raiSed by lⅥ SME)sent tO the firrn vide e rnan dated 5.4.2017 fo‖ owed by e

‐mail rerYlinder dated 25.5.2017 and final rer71inder sent vide e rYna‖ on l1 7.2017
.  ICase is deferred to 29 8.2017.

ICase No.:29/25/80¨

:ALC2/2016
IParty Name:RAGHU  IMcet No/Date:8/80-
iVAⅣISI MACHINE   IALC2/2017

1TOOLS PRIVATE    118.07.2017
1LIⅣIITED          I

Party
INarne:ROBERTSHAW
iCONTROLS PRIVATE
:LIヽ41TED

iRLA File

i:31/83/040/00105/AM17
1/

ι7

,Meet No/Date:8/80¨

:ALC2/2017

118.07.2017

:LicoNo/Datc:311006639
14

111.11.2016
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Decision : The Committee noted that information called for from the firm as per
DIPP U.O No1213212017/-TSW dated 2810412017 followed by reminder issued
to the firm on 25.5.2017 and final reminder sent to the firm vide e mail on
11.7.2017 . Case is deferred to 29.8.2017.

ICase No.:28/25/80…    Party Name:DILIGENT Mcct No/Date:8/80-   Status:
IALC2/2016        SCM SOLUTIONS    ALC2/2017        Deferred
‐                PRIVATE LIⅣ IITED   18.07.2017

1HQ Filc          RLA File         Lic.No/Date:091006440 1Dcfer
:01/80/050/00588/Aヽ 417 :09/24/040/00422/AM17 4                    1Datc:

57ブ                     /                    18.11.2016            29.08.201
7

1Decision:丁 he Committee noted that MSME vide lD Note No.30(5)/17-ME dated
118.04.2017 has raised deficiency in the firm's application and deficiency letter

issued to the firm on 25.5.2017 and final rerninder sent to the firrn vide e rna‖ on

111.7.2017.Case is deferred to 29.8.2017.

ICase No.:48/19/80‐    Party Name:APAR    Mcct No/Date:8/80-
IALC2/2016        1NDUSTRIES LIヽ 41TED‐ALC2/2017

118.07.2017

HQ Filc          RLA Filc         Lic.No/Date:031080918 Defcr
:01/80/050/00443/AⅣ l17 :03/94/040/00714/AⅣl17 ‐7                    ‐Datc:

/                    /                    22.11.2016            .29.08.201
.58                                                                7

‐Decision:The Committee noted that DIET has issued deficiency letter to the firm
‐  lvlde letter No.17/42/2016-IPHVV dated 5.6.2017 sent to the firm vide e mail

ldated 12.7.201 7 to furnish lnformation.. lt is decided to send final renlinder to

the firm to furnish reply wlthin 1 5 days of uploading of the minutes,fa‖ ing which

the case will be reiected WnhOut further notice wnh direcuon tO the nrm tO pay

.applicable custonl duty with interest for EO[)C.Case is deferred to 29.8.2017.

4ヽeet No/]Date:8/80¨

ALC2/2017
18.07.2017

IHQ Filc          RLA Filc         Lic.No/Date:051040055 Dcfcr
101/80/050/00440/AM17 :05/24/040/00409/Aヽ417 .3                     Datc:

59ブ                    ソ                    130.11.2016            129.08.201
1                     7

1Decision:The Cornrnittee noted that hard copy of the firnl's application has been

lnot been received.Letter sent to the RA and firrn vide e mail on 25.5.2017 to

lfOm′ ard 4 sets of application to DGFT HQ for consideration ofthe case.
I Case is deferred to 29.8.2017..

Case No.:45/19/80-

ALC2/2016
Party Name:SIRIA
IMPEX PVT.LTD.

'Party Name:SPIRAL
EHL ENGINEERING

Iメ

Status:
Deferred

Status:
Deferred

qrFrq fraTrtl/Deptt. of comrnorqoqTqE *rctFTg/Goyt. of lndla
gdf-r rT.rr. Ti ft.ffiTUdyog Bhawan, New Delhl

601茎枷∬
/19/80‐ 4ヽcet No/Date:8/80-   Status:

ALC2/2017         Deferred
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「

~~~~~~~~~一 ―
PRIVATE LIMITED…

鵬蕊:蕊鳳「 既濡:1高蔦;
118.07.2017    1

by DRDO vide their
information called for
case is deferred to

/

Decision : The committee noted the comments furnished
letter No.D|C/SCOMET/48011M117 dated 28.4.2017. The
from the firm vide e mail dated 13.7.2017 is awaited.
29.8.2017.

■‐

Case No.:5/25/80-

ALC2/2016

~孵
需呻鮮
酬) Status:

Deferred

Defer
Date:
29.08_201
7

:11鴨
品児5υ0056ダAM17

1/

Lic.No/Date:031080980

16

114.12.2016

Decision : The committee noted that DIPP raised deficiency letter No.
1214312017-TSW66 dated 06.6.2017 , letter sent to the firm vide e mail dated
12.7.2017 to furnish information. case is deferred to 29.8.2017.

| IHQ File

1621,01/80/050/00618/AⅣ
l17

ICase No.:58/25/80‐

ALC2/2016
,artyヽ温まSTEEL~~
STRIPS WHEELS LTD.

IRLA Filc

130/24/040/00031/AⅣ l17

1/

Decision : The Committee noted
letter dated 5.6.2017 sent to the
Case is deferred to 29.8.2017.

Ⅳlect No/Date:8/80-

1惜″盤ソ

ll.1:l11「

:」b16ibjう0

|

that information furnished by the firm vide their
DHI on 7.6.2017 for their comments.

Status:
Deferred

Defer
Date:
'29.08.201

7

63

iCase No.:28/5/80-

ALC2/2017

HQ File

64 Case No.:29/5/80-    Party Namc:AZAD

lイ

Party Namc:AZAD    市Iect No/Datc:8/80¨    Status:
ENGINEERING     ALC2/2017        Approved
PRIVATE LIMITED   18.07.2017         1~肛
I面二
~~~~~~

Lic.No/Date:0910064517

:0 1 /80/050/00089/AM 18 I :09 124 1040/00480/ AM17 I 23 .r2.201 6

Decision : The committee decided to ratify the norms based on the
recommendation of DHI letter No. TSWB FN 3 (56 ) / 2016 dated 07.7.2017 (

copy of the letter attached ).

,RA concerned may Take further necessary action accordingly .

Meet No/Date:8/80- istatus: ,
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ALC2/2017 ENGINEERING ‐ALC2/2017 Approved

Status:
Approved

IMect No/Date:8/80¨    Status:
ALC2/201718.07.2017  Approved

Meet No/Date:8/80-   Status:       ^
ALC2/2017         1Approvedl     '

三場

PRIVATE LIⅣIITED   ‐18.07.2017

1HQ File         lRLA File         Lic.No/Date:0910064519‐
:01/80/050/00090/AⅣ l18/:09/24/040/00486/AⅣl17/23.12.2016

1Decision : 丁he commitee decided to ratify the norms based on the
recommendation of DHI letter No.TSWB FN 3(54)ノ 2016 dated 07.7.2017 (

ICOpy Of the letter attached).

‐RA concerned may Take further necessary action accordingly.

Case No.:31/5/80- Party Name:AZAD Meet No/Date:8/80-
ALC2/2017 ENGINEERING     ALC2/2017

PRIVATE LIⅣIITED   18.07.2017

一̈
・・「「
●

165

Lic.No/Date:0910064516

:01/80/050/00092/AM18/:09/24/040/00489/AⅣl17/23.12.2016

Decision : The committee decided to ratify the norms based on the

l  recommendation of DHI letter No.TSWB FN 3(54)ノ 2016 dated 07.7.2017 (

|  ICOpy Ofthe letter attached).

:  IRA concerned may Take further necessary action accordingly

「
Case No.:27/5/80-

ALC2/2017
Party Namc:AZAD
ENGINEERING

66

IPRIVATE LINIIITED   ‐               ‐

IHQ File         lRLA Filc         Lic.No/Date:0910064533
101/80/050/00088/AM18/109/24/040/00485/AM17/.26.12.2016

Decision : 丁he committee decided to raufy the nOrms based on the
recommendation of DHI letter No.TSWB FN 3(54)/2016 dated 07 7.2017 (
lcopy ofthe letter attached)…

IRA concerned may Take further necessary action accordingly.

Case No.:30/5/80-

ALC2/2017
Party Namc:AZAD
IENGINEERING
PRIVATE LIMITED   18.07.2017

copy of the letter attached ).

RA concerned may Take further necessary action accordingly

'Party Name:ALPINE  IMeet No/Date:8/80-
‐
                  ●

=
Ryl-rq'Iqy rrErfr-i v rri-.q

Dlreotorato Gon€ral o, Forolgn 'l rad
●新¬N● n― /Deptt of ComrnerOc
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68 Case No.:17/25ノ80-

ρ



ALC2/2016 COILS LLP ALC2/2017
18.07.2017

Deferred

‐HQ Filc          RLA File         Lic.No/Date:041016265 Dcfcr
i:01/80/050/00577/AM17 104/24/040/00175/Aヽ /117 2                    1Datc:

/                    /                    02.01.2017            29.08.201
1                                                               7

‐Decision:丁 he Committee noted that DIPP raised  deficiency vide U.O No 12
732/2017-丁 SVV dated 28.4.2017, letter sent to the firm on 25.5.2017 to furnish

the requisite the lnforrnation.lt is decided to send fina:rerninder to the firm to

furnish reply within 1 5 days of uploading ofthe minutes,falling which the case will

be reiected wtthout further notice wnh direction to the lrm to pay applicable

custom duty wnh interest for EODC.Case is deferred to 29.8.2017

Party Nalne:PANELLI  IⅣ lcct No/Datc:8/80-    Status:

PUMPS&MOTORS  ALC2/2017     Reiected
PRIVATE LIⅣIITED   18.07.2017         1

HQ File          lRLA File         Lic.No/Date:0810139447
:01/80/050/00580/AM17/ :08/24/040/00408/AⅣ l17/ 103.01.2017

69 Decision : The Cornrnittee noted that the firm has not replied to the deficiency

(raiSed by DIPP)letter dated 14.03.2017 sent to the firrn on 05.04.2017 through
ema‖ and final renlinder sentto the firm on 25.52017.ltis decided to reiectthe

‐case wlth direction to the firrn to pay applicable custom duty with interest for

EODC.

RA may take further necessary action accordingly

Party Name:BGR     IMeet No/Date:8/80-   Status:
ENERGY SYSTEMS  IALC2/2017        ‐Reiected
LI市IITED,          18.07.2017         1

| IHQ File          lRLA File         Lic.No/Date:0410162667
.   :01/80/050/00593/AⅣ l17/ :04/24/040/00159/AM17/ 06.01.2017

70 becision i tthさ ё6m1lteさ hOted ihal lhe lrm has not replied to the deiciency
. (raiSed by DIPP)letter dated 14.03.2017 sent to the firm on 05.04.2017 and

1  lnalreminder sent on 25.5.2017.Jtis decided to reiectthe case w性 h direction

10 the irm to pay applicable custom duty wtth interestfor EODC.

‐  RA may take further necessary actlon accordingly

ツ
=|

iCase No.:20/25/80-
IALC2/2016

Case No.:33/25/80¨

‐ALC2/2016

Case No.:34/25/80‐

.ALC2/2016

71 HQ File

Decision
(raised

Party Namc:BGR
ENERGY SYSTEⅣIS
LIMITED,

RLA File

NIlect No/Date:8/80-     'Status:

ALC2/2017        1Reiected
18.07.2017            1

Lic.No/Date:04101626681
06.01.2017            1

not replied to the deficiency
the firm on 05.04.2017 and

今 8

"D€pu

:01/80/050/00594/Aヽ 417/ :04/24/040/00158/AⅣl17/

The Committee noted that the
DIPP)letter dated 14.03.2017
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final reminder sent on 25.5.2017. . lt is decided to reject the case with direction
to the firm to pay applicable custom duty with interest for EODC.

lRA may take further necessary action accordingly

Case No.:60/25/80-

ALC2/2016

IHQ File

ILTD。 ,~~~IRLA RL

721'01/80/050/00620/AM17 1,17/24/040/00171/AM17

Party Name:GOA    Meet No/Datc:8/80‐    Status:
THERMOSTATIC    ALC2/2017        Deferred
INSTRUMENTS PVT.118.07.2017

一♯

IDecision : The Comnnittee noted that denciency raised by DIPP UO
INo.12/32/2017-TSVV/95 dated 28ノ 04/2017, letter sent to the firm on 25 5.2017

1and 12.7.201 7 to furnish inforrnation. lt is decided to send final renlinder to the

firrn to furnish reply within 1 5 days of uploading of the rninutes,falling vvhich the

icase will be reieCted wtthout further notice wnh direcJOn to the lrm to pay
'applicable custonl duty with interest for EO[DC.Case is deferred to 29.8.2017.

Case No.:23/25/80-    Party Namc:ITRON   Mcct No/Datc:8/80-
:ALC2/2016        1NDIA PVT.LTD.   ・ALC2/2017

18.07.2017

rHQ File inl-A pite Lic.No/Date:051040122 Defer
:01/80i050/00583/AMl7 :0512310401003541AM17 I Date:
,l ,,1 10.01.2017 29.08.201

7

Decision : The committee noted that deficiency raised by DIPP vide their U.O.No

'WSqlZOtl-TSW73 dated 18.7.2017.It is decided to call for the following information
from the firm:-

n. : 1. There are eight export items but the information has been given only for
t5

one item namely, Multijet Magnetic Type Water Meter of Dia 15 MM
; which is not covered in the list of export items in this Advance

Authorisation . lnformation in respect of Sl. No. 4, 5 & 8 of Standard

Deficiency Format may therefore, be submitted for all the eight export
items covered in the Advance Authorisation.

, 2. Weight of Multijet Magnetic Type Water Meter of Dia 15MM has been

' given as TLO| 20 gms,, whereas net weight of imported and indigenous
, items in this export item is 726.32 gms. & 61.92 gms. respectively (Total:

788.24 gms.) and the same may be clarified.

Case is deferred to 29.8.2017.

Lic.No/Date:171000653 1Dcfcr

3              1Date:
06。 01.2017            129.08.201

17

Status:
Deferred

Case No.:24/25/80-

74 ALC2/2016 1拙ガ欝IW
|

ユ井

Meet No/Date:8/80-

ALC2/2017
18.07.2017

Status:
Approved
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HQ File RLA File rlic.No/Date:0510401222
:01/80/050/00s84/AMll I :0512310401003641 AM|T I I 0.01.201 7

Decision : The committee decided to ratify the norms based on the
,recommendation of DIPP letter no. 1215412017-TSW|74 dated 18.7..2017 is as
under:-

1. Net weight of export item may be specified as 15760 Kgs.

2. Weight of import item at Sl. No. 3 may be specified as 10700 Kgs.

I 3. lmport items at Sl. No. 1 to 18 may be allowed on net to net with
accou ntabi lity clause.

RA concerned may Take further necessary action accordingly

Case No.:25/25/80¨   Party Namc:ITRON   4ヽcct No/Date:8/80‐
ALC2/2016        ‐INDIA PVT.LTD.   IALC2/2017

.18.07.2017

IHQ File IRLA File ,Lic.No/Date:051040122 Defer
r:01/80/050/00585/AMl7 i:051231040/00381/AM17 3 Date:
1l I ' 10.01.2017 29.08.201 ,

I

Decision : The Committee noted that information furnished by the firm vide their
rletter dated 14.6.2017 has been perused by DIPP is not complete. DIPP has
raised deficiency letter No. 1215412017-TSW75 dated 18.7.2017 , it is decided to
;ask the firm to furnish following information :

i 1. There are three export items (Multijet Magnetic Type Water Meters) of Dia

15MM, Dia 20 MM & Dia 25MM., but the information has been given only

, tor one export item namely, Multijet Magnetic Type Water Meter of Dia

15 MM. lnformation in respect of Sl. No. 4 & 5 of Standard Deficiency

Format may therefore, be submitted for water meters of Dia 20 MM & Dia

25MM also.

2. Weight of Multijet Magnetic Type Water Meter of Dia 15MM has been

I given as 77O! 20 gms,, whereas net weight of imported and indigenous

items in this export item is 726.32 gms. & 6L.92 gms. respectively (Total:

' 788.24gms.) and the same may be clarified.
, 3. Details of import item at Sl. No. 15 and its specific use in the export
i product.

Case is deferred lo 29.8.2017.

75

Status:
Deferred

Status
Deferred

~「藷現驚フ而y一―
761

IParty Namc:RAGHU
iVAMSI MACHINE
ITOOLS PRIVATE
LIMITED

IRLA File

109/24/040/00523/AM17
1/

′3

Mcct No/Datc:8/80-

ALC2/2017
18.07.2017

Lic.No/Dtte:091006457 1Detr  i

|

一
・・一．一
一一一



7

lDecision r th; committe; ;oted that ihe appiication received sent to DHI on
'16.6.2017 for their examination and comments. lt is decided to ask the firm to
;furnish information on following :-
I

: Sl. No 3,4,5 &11 of Standard Deficiency letter ( export product wise )
i

rCase is deferred to 29.8.2017.

|キ
=

〓一〓一
一一｝

孵聴甲
耐

IHQ File

Party Namc:FUTURE
TECH ENGINEERING
PVT.LTD,

RLA Filc

4ヽeet No/Date:8/80-

ALC2/2017
18.07.2017

Status:
Deferred

177 101/80/050/00099/ANI11 8 :07/24/040/00311/AⅣ l17

1/                   1/

‐Declslon:

16.6.2017

LicoNo/Datc:071011095 ‐Defer       i
2                         1〕 atc:

12.01.2017            29.08.201

7        1

The committee noted that the application received sent to DRDO on
for their examination and comments. Case is deferred to29.8.2017.

'Case No.:64/25ノ80¨    Party Name:HANNING MeetNo/Date:8/80-   Status:
:ALC2/2016        1MttTORS INDIA P   IALC2/2017        1Deferred

111)lil):50/00624/AM17
781/

ICase No.:35/25/80-

lALC2/2016

lHQ File
:01/80/050/00595/AM17

1/

ILTD

辮蔦ⅢL蔦;

IParty Narne:JSSI

IHYDRAULICS(P)LTD
|

I鷺

'i:λ

lo/o0455/AⅣ l17

1/

18.07.2017            1

LicoNo/Date:341004285 ‐Defcr
15                         1)atc:

17.01.2017            29.08.201
7

Decision : The Committee noted that deficiency raised by DIPP vide UO
No.1213212017-TSW/99 dated 2810412017, letter sent to the firm on 25.5.2017
and final reminder sent on 12.7.2017 to furnish the requisite information.
Case is deferred to 29.8.2017.

Status:

Deferred

lDcfcr

Date:
‐29.08.201

17

Decision : The Committee noted that the firm has not replied to the deficiency
letter sent on 05.04.2017 through email. lt is decided to send final reminder to
the firm to furnish reply within 15 days of uploading of the minutes failing which
the case will be rejected without further notice with direction to the firm to pay
applicable custom duty wlh interestfor EODC.Case is deferred to 18.7.2017.

4ヽeet No/Datc:8/80-

ALC2/2017
18.07.2017

Lic.No/Date:051040133

7

18.01.2017
79
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Case No.:38/25/80‐

ALC2/2016
Party Name:GRAND  ‐Mcet No/Datc:8/80-
PRIX ENGINEERING ALC2/2017
PVT.LTD.        18.07.2017

Decision : The Committee noted that deficiency raised by DIPP vide UO
No.1213212017-TSW/103 dated 2810412017, letter sent to the firm on 25.5.2017
:and final reminder sent on 12.7.2017 to furnish the requisite information.
Case is deferred to 29.8.2017.

ⅣIcct No/Datc:8/80¨
‐ALC2/2017
118.07.2017

Lic.No/Date:051040134

Status:
Deferred

Status:
Deferred

Defer
Date:
29.08.20r
7

firm vide e
sent on

Status:
Deferred

Defer
Date:
29.08.20r
7

Status:
Deferred

Defer
Date:
29.08.201
7

ICase No.:56/25/80-   Party Name:TUBEX
IALC2/2016        1NDIA

lHOFiお
~~~~~~……~

1:01/80/050/00616/AM17

|

IRLA Rb~~~~
:05/24/040/00528/Aヽ 117 16

1/                    119.01.2017ド
1

Decision : The Committee noted that information called for from the
mail dated 25.5.2017 has not been received and final reminder
12.7.2017.. Case is deferred to29.8.2017

甲癬
而「
~  h槽
鮮
麹~

薄OFile~~~~~~~一 回玉 IF~~~~~―
―― LicNo/D品 :051b4biゴ

`| |:01/80/050/00600/AM17
1821/

| | |,05/24/040/00473/AM17 1:0.01・

2017

Decision : The Committee noted that deficiency raised by DIPP vide UO
No.1213212017-TSW/106 dated 2810412017. letter sent to the firm on 25.5.2017 lo
'furnish the requisite information and final reminder sent through e mail on

11.7.2017 . Case is deferred to 29.8.2017.

|

ICase No.:39/25/80‐    Pany Name:DEE    IMeet No/Datc:8/80-
IALC2/2016        1DEVELOPMENT    IALC2/2017
1               1ENGINEERS LTD.   18.07.2017

lHQ File          lRLA File         Lic.No/Datc:051040141
1:01/80/050/00599/AM17 :05/23/040/00493/AM17 15
tl

Decision : The Committee noted that deficiency

9:

130.01.2017

raised by DHI sent tolhe firm
ti:」醸法′兵 3s:NCH
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師 π″38卜 ~¨ 薔璽≡IIM語雨断面38/80f
IALC2/2016        1SIDbHIINDUSTRIES 11ま″ 盆.ソ

ｄＳｔａｔｕｓ‥̈
IHQ Fi18~~~  ~‐  lktArilも          Lic.No/Datc:311006656

斜β
側∞α∞
"ν
A雌
′
ν
"Ю
ωЮ∝引ハm7:102∝

7
1                         1

lDecision: 丁he Conlrnittee noted that the firm has not replied to the

'(raiSed by DIPP)senttO the firrn on 05.04.201 7 and final rerninder sentlrnan dated 25.5.2017.Case is deferred to 29.8.2017.

Defer   ‐
Date:

29.08.201
17

deficiency
through e

i-@@[vr".,No/Date:8/80- -ist"t*t
I lu.cznorc |rEcnNoLoGIES LTD. lALC2t20t7 lDeferred
I I i 1ft.07.20t7 ,

] f,Q-nir" 

-EA 

Ftt. -iit"N./D"t*0s1040i++ b.r*- -
:5肝
品児5υ∞
"8晨
M7昨 淵 10Ю∞劉ハm4ぽ

∬

α囲 餌O1441繁

.知
7

Decision : The Committee noted that application sent to MSME on 10.3.2017.
ris decided to remind MSME to expedite their comments..
,case is deferred to29.8.2017.

Decision : The committee noted that this case has already approved in norms committee

rmeeting no 5 held on6.6.2017 . It is decided to withdraw the case from agenda.

Status:
Deferred

|                 ‐LIMITED          18.07.2017

"ド ミ
・
ヽ国 yAM7Wヽ 讚 :肝

蔦 5面 面 働

「 需

…

り                         :

102.02.2017           :29.08.201
7

F~~l熙ぽ
輌
「 1濡
「

wM7齢需… あ4=~

ICase No.:55ノ 25/80-   Party Name:TERUMO  Mcct No/Datc:8/80-
:ALC2ノ2016        PENPOL PRIVATE   ALC2/2017

西

“

面高萬I「扇ぎて商稿mitteざ■Oted that‖~~~      ~万
移
~~~~~~

¬

「

蒻可
…

′Govt.of indla
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through e rnall dated 1 0.7.2017.Case is deferred to 29.8.2017. 」
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:MSME (Chemical) on 10.03.2017 for examination and comments. lt is decided to
remind MSME (Chemical) to expedite their comments.
Case is deferred to 29.8.2017.

,Case No.rrrliilao- earty Nam.'AkSu Meet No/Date:8/80- Status:
ALC2l20l6 OPTIFIBRE LTD ALC2|2017 Deferred
' 18.07.2017

HQ File RLA File Lic.No/Date:051040150 Defer
, i:01/80/0501005711AM17 :0512310401005241AM17 6 Date:
,Sg tt I 03.02.2017 29.08.201

7

i ,Decision : The committee noted that DIET has called for information from the firm
directly vide their deficiency letter no 1712112017-IPHW dated 12.5.2017 and
final reminder sent to the firm through e mail dated 11.7.2017..

, , Case is deferred to 29.8.2017.

,Decision : The Committee noted that the firm's application has been sent to DHI

ron 15.03.2017 for examination and comments. lt is decided to remind DHI to
expedite their comments.. Case is deferred lo 29.8.2017.

」Ｌ
一

iCase No.:24/5/80‐    IPartyNallne:AZAD   IMeet No/Date:8/80-

IALC2/2017        1ENGINEERING     IALC2/2017
1               PRIVATE LIゝ江ITED  ■8.07.2017

IHQRb           ~~~蘭 3ヽ3/DtteЮ91006466

1901:01/80/050/00085/ANI11 8 :09/24/040/00581/AⅣ l17 13

07.02.2017

,Decision : The Committee noted that application sent to DHI on 6.6.2017 for
examination and comments. case is deferred 1o29.8.2017.

:Status:
rDeferred

IDefer
‐Date:

‐29.08.201
'7

Status:
Deferred

ICase No.:25/5/80-

ALC2/2017
IParty Name:AZAD
ENGINEERING
PRIVATE LIMITED
iRLA File

109/24/040/00579/AⅣl17

1/

Mect No/Datc:8/80¨

ALC2/2017
118.07.2017

Lic.No/Date:091006466 1Defer

4             1Date:
107.02.2017            129.08.201
1                     17

to DHlon 6.6.2017 for

ト
HQ File

101/80/050/00086/AM18
/

Б満 :丁he CommittttnOted

多7

that application sent
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…

′Govt.of:ndla

udy。ざL凛
=L層
鳴ξrgLihI

:::二亀、
,「 |:|

11 1■
|

ヽ
´



【̈
一̈
一

猥茎槻″
/5/8ト

1

|

Party Name:AZAD
ENGINEERING
PRIVATE LIMITED

Meet No/Date:8/80‐
IALC2/2017

18.07.2017

Status:
Approved

つ
乙
∩
ン

IHQ File          RLA File         Lic.No/Date:0910064662
:01/80/050/00087/AM18/:09/24/040/00580/AM17/07.02.2017

1bttislbi l tthさ  ぎ6高品ilきさ とも

`idも

d 16 1:lify the nOriζ  Ь占
`さ

d 6n thさ
recommendation of DHI letter No.丁 SWB FN 3(56)/2016 dated 07.7.2017 (
lcOpy Ofthe letter attached).

IRA concerned may take further necessary action accordingly.

Party Name:AZAD Meet No/Date:8/80-
ENGINEERING IALC2/2017

IPRIVATE LIMITED  118.07.2017

Status:
Approved

Date:

29.08.201

7

IHQ File

り31

ICase No.:42/25/80…
IALC2/2016

「
‐
「鰈而

~……

RLA File Lic.No/Date:0910064672

:01/80/050/00093/AM18/ :09/24/040/00578/AM17/08.02.2017

Decision : The committee decided to ratify the norms based on the
recommendation of DHI letter No. TSWB FN 3 (56 ) / 2016 dated 07.7.2017 (

,copy of the letter attached ).

,RA concerned may Take further necessary action accordingly .

Party Namc:MARUTI  Ⅳ〔ect No/Dttc:8/80‐    Status:
HYDRAULICS PVTo ALC2/2017        Deferred
ILTD. 18.07.2017

IRLARL ~~…
…… …

…

而 06658~眸F… 1

1941,01/80/050/00602/AM17 1,31/83/040/00153/AM17 1:4.02.2017

Decision : The Committee noted that the firm's application has been sent to
.MSME on 10.03.2017 for examination and comments. lt is decided to remind

'MSME to expedite their comments. Case is deferred to 29.8.2017.

Party Namc:FRIZAIR  Mcct No/Datc:8/80‐    Status:
IPRIVATE LIIMITED   ALC2/2017         Deferred

118.07.2017

15'品
児5υ∞∝νAM8)淵 :υ∞ %ダAM7す

‖∬

α酬 ∞

“

η

l繁 .矧  :・
|  |                      |                      ‐                      ‐7

1  :Decision:丁he Committee noted ,denciency letter sent to the lrrn through e ma‖

|  lon 18.3.201 7 to furnish inforrnation ln respect of SI.No.3,4,5&1l of Standard‐       |

IDeficiency ForrTlat,export product wise.lt is decided to send fina:renlinder to

― …
′Govt.of:nd:a

udy嗅喜ζ尾顧Lttξ下電L!h:

′ζ

examination and comments. case is deferred 1o29.8.2017.
|

一■
１

|■ _



the firm to furnish reply within 15 days of uploading of the minutes, failing which l, 
.

the case will be rejected without further notice with direction to the firm to pay
applicable custom duty with interest for EODC. Case is deferred to 29.8.2017.

196

い 温 而′輌正
~~~

IAI」

C2/2017

mttI
Party Name:FUTURE
TECH ENGINEERING
PVT.LTD,

IRLA File

107/24/040/00399/Aヽ 417
1/

4ヽcct No/Date:8/80-

ALC2/2017
18.07.2017

lticiヽ。/D農さ:bラ 16111う 0 1befer
7             1Datc:
120.03.2017            129.08.201
1                     17

06.6.2017 for

|ヽ4eet No/Datc:8/80-     Status:
IALC2/2017         ‐Deferred
118.07.2017

Lic.No/Datc:051040204 Defer   l
Date:   |
29.08.201 1

7

DIPP vide U.O No.
call for the following

Status:
Deferred

Status:
Deferred

Defer
Date:
29.08.20r
7

Status:
Deferred

.Case No.:4/5/80‐      Party Namc:MICRON
I  ALC2/2017        1NSTRUMENTS PVT

llro
IRLA Fii;

|「
蕊:λ蔦蕊:

|,05/24/040/00643/Aヽ

117 1:3.03.2017

‐Decision:丁he Conlrnittee noted that deficiency raised

97:1754/2917「TSvyノ?7 dated 18.7.2017.1も
dedded

ｂｙ

ｔＯ

linformation from the firm :-

I 1. As per process schedule, "Cut Blank" size is 0 tgOx 124 mm(L) .Whereas, for,
material requirement per piece, "Cut Blank" length has been taken as 125 mm and,

i the same may be clarified.

t 2. Sale price of copper scrap generated during the manufacturing process supported

] U, documentary evidence like copies of sale invoices.

i case is deferred lo 29.8.2017. :

i

~「

IIEI需73面
直~

1 lHQFile
981:01/80/050/00069/AM18

酔鵬皿ν
画 ile~~~…

… ~~

|:05/24/040/00649/AM17

1/

I

卜4cct No/Datc:8/80-

IALC2/2017

118.07.2017

Lic.No/Date:051040205

‐5

124.03.2017

091従漁樹
/5/80-

Decision : The Committee noted that application sent to MSME on 06.6.2017 for
examination and comments. case is deferred to29.8.2017.

"轟

,貴品&SARASAЁ IMとも1ヽ 6′うふ18:炒患6:
IPRIVATE LIヽ41TED  IALC2/2017

議 測 獄 翼 l:

ユタ



HQ Filc

18.07.2017

|,01/80/050/00079/AM18 1,61/24/040/00006/AM17

Lic.No/Date:611000141
14

124.03.2017

Defer

Datc:

29.08.201

7

Decision : The Committee noted that application sent to MSME on 06.6.2017 for
examination and comments. case is deferred lo 29.8.2017..

ICase No.:21/5/80‐    Party Namc:HELVOET INleet No/Datc:8/80-   Status:
IALC2/2017       1RUBBER AND     ALC2/2017        Deferred
i                 lPLASTIC           18.07.2017          .        ‐

|               ITECHNOLOGIES    I                      ‐
|               IINDIA P.L.

1器品掲5υ00082ハM18監 角男 :OЮ0182/AM17「
QNυDatα 3H006665 3施

:

/                    7                    131.03.2017           129.08.201 1

7

1Decision:丁 he Committee noted that application sentto DIPP(CHEMICAL)on.
106.6.201 7 for exanlination and conlrnents.case is deferred to 29.8.2017.     ‐

●
‘

Case No.:23l5/80- Party Name:TERUMO Meet No/Date:8/80- ‐Status:   
‐

Deferred

lDefer   l

Datc:   ‐
129.08.201

7

06.6.2017.

0器
航 5α00084/AM18性ち刷 :υ0002νAM17:た

N゙げDttα 531001931

03.04.2017

application sent to luSME on
is deferred to 29.8.2017.

ALC2/2017

Decision : The Committee noted that
for examination and comments. case

PENPOL PRIVATE   IALC2/2017
1LINIIITED          18.07.2017

Case No.:9/5/80…

ALC2/2017
Party Namc:DEE
DEVELOPMENT
ENGINEERS LTD.

Meet No/Datc:8/80-
:ALC2/2017

118.07.2017

IStatus:

‐Deferred

Dcfcr

Datc:

29.08.201
17

0１１
つ
４

vide u.o No.
for following

L. lnformation in respect of Sl. No. 3, 4, 5 & 11 of Standard
Deficiency Format, export product wise.

2. Quantity of export item in meters also in addition to its weight.
3. Quantities of import items at Sl. No. 1 to 5 in meters also in

…

n― /Doptt Or cOr,1..i.(

…
子ヽ。手

「

ヾノGoヽ′t く,「 l,ヽ .■ ●

卯

」



addition to their weights.
4. Quantities of import items at Sl. No. 6 to 12 in Nos. also in

addition to their weights.

case is deferred to 29.8.2017.

‐Case No.:15/5/80-

IALC2/2017

IHQ File

l,01/80/050/00076/AM18

Party Namc:GEA BGR Mcet No/Date:8/80-
ENERGY SYSTEM   ALC2/2017
INDIA LIMITED 18.07.2017

Status:
Deferred

10

3

IRLA File        lLicoNo/Date:041016295

1,04/24/040/00235/AM171:7.04.2017

Defer
:Date:

129.08.201

17
|

rDecision: The Committee noted that application sent to MSME on 06.6.2017.
It is decided to send the application to DHI for their comments..case is deferred
to 29.8.2017.

`Case No.:16/5/80-
駈Iう万6百

:01/80/050/00077/AⅣ l18/:04/24/040/00234/AM17/07.04.2017

Party Namc:ALPINE   Meet No/Dι
COILS LLP        ‐ALC2/2017

Meet No/Datc:8/80- Status:Deffered

18.07.2017~~          ~~        
隈薦葛高「

"b恵

う011

Decision : The committee noted that deficiency raised by DlPPvide their letter No 12,

TSVV1 15 dated 6.6.2017 and letter sent to the firm vide e mail on 12.7 .2017 .

case is deferred to 29.8.2017.

lPartyName:SENIoR M.iiNo/Date:8/80-Case No.:13/5/80…

ALC2/2017 INDIA PRIVATE
LIMITED

ALC2/2017
18.07.2017

Status:
Approve
d

IHQ File

l,01/80/050/00074/AM18

RLA Filc

|:05/24/040/00012/AM18 2
レ          112.04.2017

committee decided to ratify the norms based on the
of DIPP letter no. 1215412017-TSW105 dated 18.7.2017 as

Quantities of import items at Sl. No. 1 to 11 & 13 to 22 may be

allowed on net to net basis with accountability clause.

Quantity of import item at Sl. No. 12 may be allowed upto 0.5 % of
FOB value of export item at Sl. No. 1.

Quantity of import item at Sl. No. 23 may be allowed upto 0.5 % of
FOB value of export item at Sl. No. 2.

Lic.No/Date:051040220

|:0

Decision : The
recommendation
under:-

|

1.

3.

31
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may Take further

IParty Namc:KYOCERA
ICTC PRECISION

accordingly

巨語 読`藻蔦7蕗

IW盤
ソALC2/2017

師 蕊ふ蔦

直

‐Status:

Deferred

Dcfcr

Datc:

29.08.201

7

06.6.2017

,Status:
Deferred

IDcfer   l

Date:

129.08.201

7        1

06.6.2017

TOOLS PRIVATE
LIMITED

HQ File         lRLA Filc
101/80/050/00078/AⅣl18 1:02/24/040/00003/AⅣl18

1/

‐Case No.:14/5/80-

ALC2/2017

―

■

|:0

Decision : The Committee noted that application sent to MSME on
for examination and comments. case is deferred to 29.8.2017.

ICase No.:27/8/80‐    Party Namc:NEOTISS  4ヽeet No/Datc:8/80-   Status:
:ALC2/2017        1LIMITED         IALC2/2017        Approve
l                     l                     118.07.2017            1d

lHQ File          lRLA Filc         Lic.No/Date:091006492 :
101/80/050/00171/AM18:09/24/040/00693/AM17 5            ‐
/                    7                    18.04.2017

1Decision : The commntee decided to ratlfy the norms based on the
recornrnendation of DIPP letter no.12/54ノ 2017-TSW/107 dated 18.7.2017 is as

;under:-
' 1. Words" Welded Titanium" may be prefixed with the description of export item.

2. Words " of relevant grade & thickness" may be suffixed with the descriptions of
import item and its quantity may be allowed as 95855 Kgs. as 1.05 Kgs./Kg.

content in export item.

,RA concerned may Take further necessary action accordingly

ド、

‐

一
一

|:0

Decision : The Committee noted that
tand comments. caselfor examination

application sent to MSME on
is deferred to 29.8.2017.

10

―

一

|:01/80/050/00071/AM18

2み

IParty

Namc:MITSUBISHI
IELECTRIC INDIA PVT
ILTD

IRLA File

l:05/24/040/00019/AM18 [Ii」

雨3/Dttgibjlo40う bi

Status:
Deferred

Defer
Date:

′KoR S'NGH
蒻

Oepuv Dl
q' lkr qrqrq
nerjrlof Fg.elgn Trsdo

…
…otreitori\dtYferal ol Forll!,r\ -i r,r'1
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甲
29.08.201
‐7

１

０

‐Decision:The Comnnittee noted that application sentto MSME,DHl and DIPP
returned by them.ltis decided to send the application to[DEl丁 on 5.7.2017 for
thelr conlrnents.case is deferred to 29.8.2017.

ICase No.:7/8/80‐      Party            Mcet No/Datc:8/80-   Status:
IALC2/2017        

‐Namc:BttNATRANS  ‐ALC2/2017        .Deferred
INDIA PRIVATE 118.07.2017

|           ILIMITED       I

鵬品15αttЯttM8脇   I肝而繭面而
I   I   ド回7

Case No.:9/8/80-
‐ALC2/2017

IDcfer

Date:

29.08.201
17

12.7.2017 for

:｀

Party           Mcct No/Date:8/80-   Status:
IName:BONATRANS  IALC2/2017        Deferred
IINDIA PRIVATE 18.07.2017

|  |                ILIMITED

ll lHQ Filc         lRLA File         Lic.No/Date:031081270 1Dcfer
l   :01/80/050/00153/ANI11 8 1:03/94/040/00073/AⅣl18 19                    1Datc:

1 7        /        24.04.2017     29.08.201
‐    ,                       ‐                                               17

1  1Decision:The Committee noted that application sent to DHl on 12.7.2017 for
l   their exarnination and cornrYlents.case is deferred to 29.8.2017

１

つ
４
　
　
　
　
　
　
　
　
　
　
　
　
　
　
　
　
　
　
　
１
．

ぅ
Ｄ

~    
臨蒻Tttb「
~瓢
:

IINDIA PRIVATE
ILIMITED

Dcfer

Datc:

29.08.201

7

Party Name:SHAKTI  IMcet No/Date:8/80-
PUMPS(INDIA)LTD., :ALC2/2017
1                    118.07.2017

18.07.2017

IHQ File         lRLA File         Lic.No/Date:031081270
:01/80/050/00154/ANl18 1:03/94/040/00059/AM1812

1/

24.04.2017

Decision : The Committee noted that application sent to DHI on 12.7.2017 for
,their examination and comments. case is deferred to 29.8.2017.

Status:
Approve

RLA File Lic.No/Date:561000512

:01/80/050/00176/AM18 :56/24/040/00048/AM17 4

/                    7                    24.04.2017

タヌ

Case No.:32/8/80-

IALC2/2017

1HQ File

露蠣
・

・
一
一
・
．

■
ｒ
¨

d



Decision : The
recommendation
under :-

L. Net weights of 50 MT, 60.7 MT & 72.L Mf , may be specified with I

the quantities of export products at Sl. No. L,2 & 3 respectively.
lmport items at Sl. No. 1 to 3 shall be of relevant grade and
thickness as contained in the export products.

lmport item at Sl. No. 5 shall be of relevant grade and size as

contained in the export products.

Quantity of import item at Sl. No. 1 may be allowed as 8647 Kgs.

as 1.05 Kgs./ Kg. content in export items .

Quantity of import item at Sl. No. 2 may be allowed as 708 Kgs. as

1.18 Kgs./ Kg. content in export items after 1/3'd recovery froml
scrap.

Quantities of import item at Sl. No. 3 & 4 may be allowed as.

7L79OO Kgs. & 2L375 Kgs. respectively as per SION C-1519.

Quantity of import item at Sl. No. 5 may be allowed as 22770 Kgs.

as L.2O Kgs./ Kg. content in export items after 20 % recovery l

from scrap.

8. Description of import item at Sl. No. 6 may be corrected as

, "Rubber Cable 4Cx2.5 Sq.mm" and its quantity may be allowed on
net to net basis as claimed by the firm.

9. lmport items at Sl. Nos. 7 to 12,14 & 15 may be allowed as applied
for i.e. 3000 Nos. each on net to net basis with accountability
clause.

I 10. Quantity of import item at Sl. No. 13 may be allowed on net to net
i basis as claimed by the firm.

;RA concerned may Take further necessary action accordingly

committee decided to ratify the norms based on the
of DIPP letter no. 1215412017-TSW113 dated 18.7.2017 is as

2.

3.

4.

5.

6.

7.

rl■

|ミ

|

「

:01/80/050/00173/AM18 :09/24/040/00652/AM17 6
ソ                    フ                    125.04.2017

Decision:The Committee noted that application sentto MSME on
for their exanlination and conlrnents.case is deferred to 29.8.2017.

|

|

FHQFile

0‐
―

1璃先蕊蕩蔦高

Party Namc:NUCON
AEROSPACE PVT
LTD

RLA File ‐Lic.No/Date:091006496

1サ:λ:λ10/0095:'l11171lC°
N3/]D3藻二i551o81294

V〔eet No/Datc:8/80-

ALC2/2017
118.07.2017

Status:

Deferred

Defer

Datc:

29.08.201

7

12.7.2017

Status:
Approve
d

１

５
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IRUBBER AND
IPLASTIC

P5~

128.04.2017

128.04.2017

IALC2/2017

118.07.2017

Status:
Deferred

3宥 :

29.08.2011
7   1

.Status:
iDeferred

/

ヽ
ヽ
　

一一一
一

■
■
一

lDecision : The committee decided to ratify the norms based on the
,recommendation of DIPP letter no. 12154t2017-TSW115 dated 18.7.2017 is asr
under:-

|

asI1. Net Empty weight of each export item at Sl. No. 1 to 4 may be specified
40.91 MT.

2. Net Empty weight of each export item at Sl. No. 5 to 8
MT.

may be specified as 22

3. Net Empty weight of each export item at Sl. No. 9 to 72 may be specified
51.53 MT

4. Quantity of import item at Sl. No. 1 may be allowed as 156 Nos. on net to net
basis. Duty free weight of this item may be allowed as applied for i.e. 94909 Kgs.,

as 1.02 Kgs/Kg. content in the export products. i
5. Quantity of import item at Sl. No. 2 may be allowed as 104 Nos. on net to net ';1.

basis. Duty free weight of this item may be allowed as 80752 Kgs. as 1.053
Kgs/Kg.contentintheexportproductaftertaking2oo/orecoveryfromscrap.

6. Word "Relevant" may be prefixed with the description of import items at Sl. No.
3,4 & 5.

7. Quantity of import item at Sl. No. 3 may be allowed as 8533 Kgs. as L.247, .',''
Kgs/Kg. content in the export product after taking 1/3'd recovery from scrap.

8. Quantity of import item at Sl. No.4 may be allowed as 106973 Kgs. as 1.104t
Kgs/Kg. content in the export product after taking 1/3'd recovery from scrap. i

9. lmport item at Sl. No. 5 may be deleted as not required by the firm.

I 10. Quantity of import item at Sl. No. 6 may be allowed as 48783 Kgs. as 1.053l

I fgt/Kg. content in the export product after taking 1/3'd recovery from scrap ,

iRA.on."rned may Take further necessary action accordingly

asI
I

|11■

ne:FLASH  IMeet No/Datc:8/80-
VTLTD I器

器

0/00003/AM18[百
3｀こ3万5

「
|

lDecision : The Committee noted that hard copy of the firm's application not,
i received. lt is decided to request RA & firm to submit 4 set of application to

:DGFT HQ for consideration of the case. Case is deferred to 29.8.2017 .

,1:茎翔『P/5/80-
"熊
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TECHNOLOGIES
IINDIA P.L.

~~|…

:31/83/040/00020/AM18

1/

LicoNo/Date:311006671 1Defer

7             1Date:
02.05.2017           129.08.201

'7

The Committee noted that application
for their examination and comments. case

sentto DIPP(chemical)on
l is defer「edto 29 8.2017.

ALC2/2017
18.07.2017

Status:
Deferred

Party Name:L&T‐   Mcct No/Date:8/80‐
一■

IHQFile       ~

IMHPS TURBINE
.GENERATORS
IPRIVATE LIMITED

IRLA Filc１

８ :01/80/050/00100/AM18 :03/95/040/01041/Aヽ 117

Decision:丁 he Committee noted
No.3/56/2017-丁 SW(B)dated N‖ .

inforrrlation..case is deferred to l

that deficiency raised by DHl vide
ltis decided to send letterto the firm

29.8.2017.

their D.O
to furnish

~  1潔
響

Decision : The Committee noted that deficiency raised by DIPP vide U.O. No.
I Qrcqn017 -TSW119 dated 18.7.2017. lt is decided to call for following

information from the firm :-

1. As per process schedule, "Cut Blank" size is @ tgOx 12a mm(L) .Whereas, for
material requirement per piece, "Cut Blank" length has been taken as 126 mm
and the same may be clarified.

１

９

」一　　　　　　　　　　　　　　　　　　　　一　　　　　　　　　　　　　　　　　　　■̈
一

■

″

・

　

．

2. Sale price of copper scrap generated during the manufacturing
pported by documentary evidence like copies of sale invoices

case is deferred to 29.8.2017.

process

Status:
Approve
d

Case No.:12/8/80-

ALC2/2017
Party Namc:CESARE
BONETTIINDIA
PVT.LTD.

|‖
11)品):50/00156/AM18Mi0008/AM18

2´ι

ⅣIcct No/Date:8/80-

:ALC2/2017
118.07.2017

Lic.No/Datc:521004225

17

|:2
|

|
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/                    7                    111.05.2017

1Decision : 丁he commktee decided to ratify the norms based on the
irecornrnendation of DIPP letter no.12ノ 54ノ2017-TSW/120 dated 18.7.2017 is as
lunder:¨

lmportttem allowed as per GN-4 for Enginee面 ng products.

IRA concerned may Take further necessary action accordingly

iCase No.:13/8/80-    Party Name:CESARE  IMeet No/Datc:8/80-   Status:
IALC2ノ2017        1BONETTIINDIA    ALC2/2017        Approve
l                IPVT.LTD.         18.07.2017         d

:HQ File          lRLA File         Lic.No/Date:521004225 :
|:01/80/050/00157/ANl18 :52/24/040/00009/AⅣl18 8               ‐

111.05.2017

|12 ,Decision : The committee decided to ratify the norms
recommendation of DIPP letter no. 1215412017-TSW121 dated
under :-

lmport item allowed as per GN-4 for Engineering products.

rRA concerned may take further necessary action accordingly .

based on
18.7.2017

IMeet No/Datc:8/80¨   IStatus:
IALC2/2017        1Deferred
18.07.2017

:ALC2/2017
118.07.2017

Status:
Deferred

ｈｅ

ａｓＳ

ICase No.:1/5/80¨
:ALC2/2017

Party Name:FRIZAIR
IPRIVATE LIMITED

|:2

Decision : The Committee noted that hard copy of the firm's application not

received. lt is decided to request RA & firm to submit 4 set of application to

DGFT HQ for consideration of the case. Case is deferred to 29.8.2017.

|:2

|

|

ICase No.:31/8/80-

IALC2/2017

12 1CaseNo。 328ノ 8/80¨

INDIA PRIVATE
LIMITED

Party Namc:NIPHA

IHQ File         lRLA File         Lic.No/Date:3H006673 Defcr
l:01/80/050/00175/AM181:31/82/040/00016/AM18 1             1Date:
ソ                    /                    12.05.2017            29.08.201

7

1Decision:丁 he Cornrnittee noted that application sent to DHl on 12.7.2017 for

their exarnination and cornrnents.case is deferred to 29.8.2017.
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IALC2/2017 EXPORTS PRIVATE  IALC2/2017 I〕eferred

lDefer
‐Datc:

‐29.08.201

7

LIMITED 18.07.2017

囲蕊而i傷〔蔦面
高~~~I庁誦流面bう析

"|:02/24/040/00026/ANI11 8

115.05.2017

noted  that  application sent to DIPP for their
case is deferred to 29.8.2017.

Case No.:4/8/80…      Party Name:THE     IMect No/Datc:8/80-   Status:
ALC2/2017        1NDURE PVToLTD   ALC2/2017        Deferred

18.07.2017

.  HQ Filc          RLA File         Lic.No/Date:051040257 Defcr
12 :01/80/050/00148/AⅣ l18:05/24/040/00005/AM18 3              Date:
15  /                    /                    16.05.2017            29.08.201

7

Decision : The Committee noted that hard copy of the firm's application not
received. lt is decided to request RA & firm to submit 4 set of application to
OGft HQ for consideration of the case. Case is deferred to 29.8.2017.

Case No.:8/8/80…

ALC2/2017

Case No.:11/8/80‐

ALC2/2017

Party

116.05.2017

Status:
Deferred

129.08.201

17

IName:BONATRANS
INDIA PRIVATE
LIⅣIITED

-Inle 
el" lli.NolPuffitostllo ,nJii

l:01/80/0s0/001s2/AMl8 i:03/9al04ot0o142t\M18ls lDate:

Decision : The Committee noted that application sent to DHI on 12.7.2017 for
their examination and comments. case is deferred lo 29.8.2017.

Decision : The Committee noted that
their examination and comments. case

Status:
Deferred

'Defer
,Date:

29.08.201
1

application sent to DHl on 12.7.2017 forl
is deferred to 29.8.2017.

‐

―
而

IⅣlect No/Datc:8/80-

|

|)2

INarne:BttNATRANS  IALC2/2017
1NDIA PRIVATE    ■8.07.2017
LIⅣIITED

IHQ Filc         lRLA File         iLic.No/Date:031081330
:01/80/050/00155/AM18:03/94/040/00139/AM18 2

16.05.2017

12 Case No.:15/8/80-

8  ALC2/2017
―

3ζ

4ヽeet No/Datc:8/80-

IALC2/2017
Status:
Deferred

?<. -P. StNG,l-{

狩鮮
酬ι

|

金 b 奇 0

oreign Trade

事拝警I:



「

|‐

   ~~~~~~~…
IENGINEERSI萱万

~~打
Ibi'6Tゲ

IHQFile ~
1器品児5αOm 59AM18鷺ち酬 10Ю007αAM18PCNげ

Datα 051040267

123.05.2017

れ
一IDefer

lDate:

129.08.201

17

rStatus:
Deferred

Defer
Date:
29.08.20r
7

Decision : The Committee noted that application sent to DHI on 12.7.2017 for
their examination and comments.. case is deferred lo 29.8.2017.

ヽ

■
¨

祥́
¨，
・．

Case No.:30/8/80-

ALC2/2017
Party Namc:OM OPTELIMeet No/Datc:8/80‐

INDUSTRIES      IALC2/2017
PRIVATE LIMITED,  118.07.2017

lil品
|;50/00174/AM181;ド

:ち:λ10/00002/AM181::i∬
:|lle:111002828

| :

Ｆ
Ｉ
Ｉ
Ｉ
Ｉ
Ｉ‐３
‐０

hard copy of the firm's application not
& firm to submit 4 set of application to

Status:
Deferred

,Defer

Date:
29.08.201
7

F湧
溜
而

「

~押
湘1脩

珈 ぽ

~

………………一
面面(3/D姦雨う16665bう

30091/Aヽ41815

124.05。
2017

Case No.:6/8/80- Partv Name:APAR IⅣIcet No/Date:8/80¨

P02m7  鵬冊
ES I器器

Decision : The Committee noted that hard copy of the firm's application not
received. lt is decided to request RA & firm to submit 4 set of application to
[)GFT HQ for consideration ofthe case.Case is deferred to 29.8.2017.

rStatus:
Deferred

Defer
Date:
29.08.201
7

Decision : The Committee noted that application sent to DIET on 12.7.2017 for
their examination and comments. case is deferred lo 29.8.2017.

i a Case No.:16/8/80- Party Name

:3x■1,ダざ∬
tParty Name:DEE
DEVELOPⅣIENT

:ⅣIcet No/Date:8/80-

:ALC2/2017

Status
Deferred

蒻

Deputy D:re(
,腱RT■

「滉
:用
尾E∴平譜de

慎 重
・
6`tI・ 3「ご轟∴爵ニ

議 測 無 翼 百

ENGINEERS LTD.   18.07.2017 r+i;-rflo'ftrr<"^e.' st ir o m

IDecision:The Commtttee noted that
received.lt is decided to request RA

3ク

らい
一
一



HQ File RLA File ・■

●:01/80/050/00160/AM18 :05/23/040/00085/AM18 3                     Date:
/                    /                    25.05.2017            29.08.201
1                                           1                     17

1Decision:丁 he Cornrnittee noted that  application sentto DHl on 12.7.2017 for

their exarnination and cornrnents.case is deferred to 29.8.2017.

Party

lNarne:DICKINSON
FOWLER PVT.LTD.

‐ⅣIeet No/Datc:8/80-

ALC2/2017
118.07.2017

Status:
Approve
d

lase No.:17ノ
8/80‐

LC2/2017

IRLA File

i:07/24/040/00055/AM18

1/

[五
′`b面加 五

“
|

♭5.05.2017    1

り
，
１

３

committee decided to ratify the norms
of DIPP letter no. 1215412017-TSW/133 dated

based on the
18.7.2017 is as

1. lmport items at Sl. No. 1 to 35 & 41 to 51 may be allowed on net to net basis

with accountability clause.

2. lmport items at Sl. No. 36 to 40 may be allowed as per packing policy.

lmport items at Sl. No. 52 & 53 may be allowed as 1.02 Mtr./Mtr. content in

export products

may Take further necessary action accordingly

Case No.:18/8/80-

ALC2/2017

|

|‖||卜::):50/00162/AM18
:/

IParty

lName:DICKINSON
市Ieet No/Date:8/80¨

ALC2/2017
Status:
Approve

IFOWLERPVToLTD. 118.07.2017         1d

蕊
[il:i蔦

071011疏
~「~

|ン

ち:λ10/000511
7                   1

113

Decision : The
recommendation
under :-

RA concerned may Take further necessary action accordingly

committee decided to ratify the norms based on the
of DIPP letter no. 1215412017-TSW134 dated 18.7.2017 as

lmport items at Sl. No. 1to 30 & 36 to 46 may be allowed on net
to net basis with accountability clause.

lmport items at Sl. No. 31 to 35 may be allowed as per packing

policy.                                              |

3.:mport ttems at Sl.No.47&48 may be allowed as l.02 Mtr./Mtr.:

contentin the export products.

1.

2.

Party

校

Status:
■卜‐ て計0 I<. P. SINGH

r ft'*cr rqrqrs

Mcet No/Date:8/80¨

:01/80/050/00161/Aヽ418

ヽ
十



汀

‘
IALC2/2017 IName:DICKINSON   :ALC2/2017

1FOWLER PVT.LTD. 118.07.2017
lApproved

た〓
一■
一

鷺編話五鳥L鴨濡,Iλ:屁,~Lお あ`轟勧面■ご携僣■AM18'7           Date:  |
ン     '     40■ 2∝7   1免 0&2∝

|

:         |         |         17   1
:Decision : 丁he commktee decided to ratify the norms based on the
ireconlrnendation of DIPP letter no.12ノ 54′2017-TSW/135 dated 18.7.2017 asi
lunder:‐

1           1・ lmport kems at SI.No.lto 32&38 to 48 may be allowed on net
to net basis with accountability clause.

2. lmport items at Sl. No. 33 to 37 may be allowed as per packing
policy.

3. lmport items at Sl. No. 49 & 50 may be allowed as 1.02 Mtr./Mtr.
content in the export products.

may Take further necessary action accordingly .

,,

11::l・

RA concerned

‐Case No.:20/8/80- Party Mcet No/Date:8/80- Status:
Approve
d

IALC2/2017

|

轟i:

:Name:DICKINSON   IALC2/2017
LTD。  18.07.20171FOWLER PVT, ~~tiき

6ヽ'Dtte:0710H1661RLA File

:07/24/040/00061/AM18 3

125,05.2017

:Decision : The commtttee decided to ratify the norms based on thel
:recornrnendation of DIPP letter no.12ノ 54/2017-丁 SW/136 dated 18.7.2017 is asl

:under:‐                                                            |

1. lmport items at Sl. No. 1 to 30 & 36 to 46 may be allowed on net,
to net basis with accountability clause. i

2. lmport items at Sl. No. 31 to 35 may be allowed as per packing'
policy.

3. lmport items at Sl. No. 47 &48 may be allowed as 1.02 Mtr./Mtr.
content in the export products.

may Take further necessary action accordingly.

二
|

|

|:3

IRA concerned

ICase No.:24ノ 8/80‐

IALC2ノ2017

1HQ Filc

Party Namc:I―TECH
PLAST INDIA

Ⅳlect No/Datc:8/80-

IALC2/2017

118.07.2017

14

125.05。2017

:Status:
,Deferred

IDatc:

129.08.201

IPVT.LTD。(EOU)
FRLAli」  ~~~~ Lic.No/Date:031081353 1Defer

|:01/80/050/00168/AM18::03/94/040/00157/AM18
ソ           ソ

:7

iDecision : The Committee noted that application sent to MSME on 12.7.2017
rfor their examination and comments.. case is deferred to 29.8.2017.
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、ヽ議
ヽ
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汗
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―
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:  ICase No.:1/8/80-

:  :ALC2/2017
1   1

iCase No。 :3/5/80-

IALC2/2017

Party Name:VEELINE Iヽ leet No/Datc:8/80-
‐MEDIA LTD.      IALC2/2017

118.07.2017

‐RLA Filc         Lic.No/Date:021020764
:02/24/040/00037/AⅣ l18 12

IHQ File
101/R∩ /∩101/80/050/00145/Aヽ /118 :06/24/040/00008/AⅣ l18 10

LicoNo/Datc:061003863 DcferRLA Filc

129.05.2017

Date:   |
29.08.201 1

Decision : The Committee noted that hard copy of the firm's application not
received.lt is decided to request RA&firrn to subrnit 4 set of application toJOしじ:Vじ u.:L:buじ じluじ u Lυ  :じЧuじ5L rヽハ α ‖III1 10 SuD「丁l!1 4 SeI OT app‖ (

DGFT HQ for consideration ofthe case.Case is deferred to 29.8.2017.

1爾椰覆こ珊Ⅳ
篇…
1濡:

Pany Name:VISHAL IMeet No/Date:8/80‐   ‐Status: |
ENGINEERING    :ALC2/2017       Deferred l
CORPORATION    18.07.2017

Party Name:MICRON IMeet No/Date:8/80-  IStatus: |   
●|

IINSTRUMENTS PVT :ALC2/2017 1Deferred l    Ⅲ

‐LTD             ■8.07.2017
RLA Filc Lic.No/Date:051040298

9

31.05.2017

113

18

113

19

IHQ Filc          RLA Filc         Lic.No/Datc:081014038 Dctr
:01/80/050/00064/AⅣ l18 :08/24/040/00056/AⅣ l18 6                    Datc:
/                    /                    30.05.2017            29.08.201

7

Decision : The Cornrnittee noted that hard copy of the firrn's application not
received.lt is decided to request RA&firrn to subnlit 4 set of application to
DGFT HQ for consideration ofthe case.Case is deferred to 29.8.2017.

ICase No.:26/8/80-

IALC2/2017

1HQ File

101/80/050/00170/AM181,05/24/040/00105/AM18

Decision : The Committee noted that deficiency raised by DIPP
1215412017 -TSW140 dated 18.7.2017. lt is decided to call

Dcfcr

Date:
‐29.08.201

17

ｅ

ｒ

一
ｉｄ

ｆＯ

Ｖ U.0,No.
following

linformauon from the lrm:―                                  |

1  1. Recovery from Stainless Steel scrap generated during the manufacturing processi

l    With Sale price of stainless steel scrap supported by documentary evidence likel

i CO口 eS Oftte mvdces               I
I                                             I
l case is deferred to 29.8.2017.

Status:
Deferred

Defer
Date:

ιl」鉾

υL熱淋 翼 ll尊

｀
■く



/ 1/ 31.05.2017 29.08.201

7

vide U.〇 .No.
for following

1. lnformation in respect of Sl. No. 3, 4 & 5 of Standard Deficiency
Format, export product wise.

2. lnformation in respect of Sl. No. 11 of Standard Deficiency
Format in respect of import item at Sl. No. 8 to 11.

|  ICase No.:21/8/80-   IParty Name:FLASi  lMさ とヽ 6′う農e:8'80-  IStitusi
‐  IALC2/2017        FttRGE PVT LTD    ALC2/2017        Deferred

18.07.2017

1  1HQ File         lRLA Filc         Lic.No/Datc:261001280 Defer
l   101/80/050/00165/AM181:26/24/040/00007/AM1813                    Date:

1 /         /         02.06.2017     29.08.201
1   ・                     ‐                     |                     17

ら

4 153こ
ζiふ轟:丁he Cornrnittee noted that deficiency raised by DIPP vide U.〇 . No.

|   112/54/2017 -丁 SW 142 dated 18.7.2017.lt is decided to ca‖  for fo‖owing
‐   inforrnation from the firm:―

1   1               1. !nformation in respect of sl. No. 3′  4′  5  &  1l of Standard
Deficiency Format′ export product wise.

2.Size&length of丁忙anium Seamless Tubes(importitems at SI.No.

2′ 4.6&8)
i case is deferred to 29.8.2017.

`il'

|‐ l:.

Party Name:CHASYS  Nleet No/Datc:8/80-
IAUTOMOTIVE     ALC2/2017
COMPONENTS PVT. 18.07.2017

|

0/00033/AM18

14 1                 1                 ‐

3  1Decision:丁 he Comnnittee noted that DHl raised denciency
3(60)ノ 17-TSW  (B)dated 14.7.2017 .lt is decided to

‐   furnish inforrnation on fo‖ owing:

‐    丁echnical deta‖ s― ‖ in appendix 4 E of application

Defer

lDatc:

129.08.201

7

vide their U.O. No.
request the firm to

||

1. Sl. No. (a) and (b) of Engineering products
2. .Sl. No. (b) and (c ) of raw materials/ consumambles (B)..

リ

from the firm :-

●
一
ｔ
■
■

「
　

―
・Ｉ

，
■
冷

．，

Status:
Deferred

轟議無翌 llギ



case is deferred to 29.8.2017.

114

Mect No/Date:8/80-
:ALC2/2017

118.07.2017

HQ Filc          RLA Filc         Lic.No/Date:041016323
:01/80/050/00177/AM18 :04/24/040/00035/AM18‐ 4

/                    /                    14.06.2017

Status:
Deferred

Dcfcr   l
lDatc:

129.08.201 1

17

14

5

their examination and comments. case is deferred lo 29.8.2017.

Case No.:2/8/80-

ALC2/2017
Party Name:FRIZAIR
IPRIVATE LIMITED

IMcet No/Date:8/80-

lALC2/2017
Status:
Deferred

|:4

‐                    ‐                    118.07.2017

1HQ File         lRLA Filc         lLic.No/Date:091006522 1Defer   .
I:01/80/050/00146/AM18:09/24/040/00168/AM18 2            Date:   |
/                    /                    128.06.2017           129.08.201 1
:                       |                       |                       17         t

iDecision : The Cornrnittee noted that hard copy of the firm's application not

received.lt is decided to request RA&firm to subnlit 4 set of application to
DGFT HQ for consideration ofthe case.Case is deferred to 29.8.2017.

!t'■、

Case No.:3/8/80‐

IALC2/2017
Party Name:CHEMICO Meet No/Date:8/80-| ヽ

ISYNTHETICS LTD。 ,  IALC2/2017
● 0∩ り うハ 17

Status:
Deferred

|

118.07.2017           1

1HQ Filc         iRLA File         lLic.No/bateib51646」 23 158fci
l:01/80/050/00147/AM181:05/23/040/00108/ANl18 11.                                         IDate:
ソ         フ 128.06.2017           129.08.201

17

1Decision : The Conlrnittee noted that hard copy of i the firrn's application not

received.lt is decided to request RA&firrn to subrnit 4 set of application to

E)GFT HQ for consideration ofthe case.Case is deferred to 29.8.2017.

均タ

No.:33/8/80¨ Name:SREE
7 ATREYA

ENTERPRISES

・■i

一
ヽ
一̈
　

一
・

一
■

一

~F濡
甲画
~田
W征
~
11&0■ 2∝ 7

Status:
Deferred

application sent to[DEIT on 12.7.2017 for
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『

… … …I ,Case No.:5/8/80-
, ir

Party :Ⅳleet No/Date:8/80-  iStatus:

|  :ALC2/2017 Name:CHEMICO   IALC2/2017 Deferred

|●

|

|:4

IHQ Filc

iSYNTHETICS LTD., 118.07.2017        1~~ RLA riさ ~~一    ―
ILic.No/Date:05104032 1Defer

101/80/050/00149/AⅣll l:05/23/040/00124/AMl186

18/                  18/                  130.06.2017

Date29.08.201

7:

IDecision:丁 he Committee noted that hard copy of the lrm's application noti
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S.No.176

Case No.A/R-48 Mノs,Pranka

Engineering

Solutions

Pvt.Ltd.,

HQF.No.01/80/162ノ 00101/AM15/

DES.|

Lic. No. &

date

Meeting No.08/18 RLA,

No.07ノ24/040/00187/AM09

0710059077
dt.13.08.200

8Date:18.07.2017 Request for fixation of norms.
Bangalore has been sent to
08.01 .2016 to furnish their

Decision: Valuation report received from MSME
MSME on 03.08.2015 followed by reminder on

comments. Case is deferred to 29.8.2017.

S.No.177

Case No.AJR―

163

M/s. Boysen
lndia Ltd.,

Utter Pradesh

HQF.No.01/80ノ 050ノ00138ノ AAl11 6ノ

DES.l

Lic. No. &

date

Meeting

No.08ノ 18

RLA,No.05/23ノ040ノ00096ノAM16 0510394521
dt.10.06.201

5Date:

18.07.2017

Request for fixation of norms

Decision: Firm's request dated 02.01.2016 has been sent to MSME on

23.02.2016. lt is decided to remind MSME to expedite their comments.

Case is deferred to 29.8.2017.

S.No.178

Case No.AIR―
164

Mノs.B10¨

丁ECH Vision

JQF.No.01ノ80/050/00120ノ AM16ノ

DES.|

Lic. No. &
date

物≦
「

UdttUЪ躍罫謳F原。[請竃亀:hi

Ｌ
Ｉ
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MeeJng
No.08ノ 18

Care Pvt.

Ltd.,
Ahmedabad

RLA,

No.08/24/040/00023/AM16

0810135195
dt.06.05.2015

Date:

18.072017
Request for revision of norms

Decision: Firm's request dated 02.01.2016 has been sent to MSME on

23.02.2016. is decided to remind MSME to expedite their comments.
Case is deferred to 29.8.2017.

キ

一

ザ,.

)●こ:

S.No.179

Case No. A/R-
54

M/s. Dee
Development
Engineers Ltd.,

Faridabad

JQF,No.01/80/050/00792/AMO

8ノDES.|

Lic. No. &
date

Meeting

No.08′ 18

RLA,

No.05/24/040′00237/AM07
0510205473
dt.27.06.2007

Date:

18.07.2017

Request for ratification of
norms

Decision: The representative of the firm sh. Rajbeer Singh , Senior Manager
earlier appeared before the norms committee meeting no 05 held on

06.6.2017. The matter again discussed in present meeting and Committee

decided to ratify the norms , as per the recommendation of DHI as under :-

1. lmport item no 1&2 are allowed 1.02 kg/kg.
2. lmport item no 3 & 4 are allowed net to net basis.

RA concerned mav take further necessary action accordingly.

S.No.180

Case No. A/R-
95

Mノ s.

Motherson

Sumi
Systems Ltd.,

New Delhi

HQF.No.01/80ノ 050ノ00386ノAM16
ノDES.|

Lic. No. &
date

Meeting

No.08/18

RA.F.No.05/24/040ノ00382ノAMl
6

0510396342
dt.16.11.2015

Date:

18.07.2017

Request for fixation of norms

Decision:Firm's request dated 25.05.2016 has been sentto MSME(ChemiCal)

on 16.09.2016.lt is decided to renlind h/1SME to expedite their corrlrnents.

Case is deferred to 29.8.2017.

S.No.181

Case No.A/R―
176

M/s Goa
Thermostatic
lnstruments
Pvt. Ltd., Goa

F.No.01/80/050ノ 00055ノAM16ノ
DES.|

Lic. No. and
date

MeeJng
No.08ノ 18

RLA
No.17/24ノ040/00204/AM15

1710006064
dt.

1103.2015Date:

18.07.2017
Request for ratification of
norms.

´ノ 一̈餞̈
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…
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Decision: DIPP DL dated 28.04.2017 has been sent to the firm on 25.05.2017.11
is decided to send final reminder to the firm to furnish reply within 15 days of
uploading of the minutes, failing which the case will be rejected without further
notice with direction to the firm to pay applicable custom duty with interest for
EODC. Case is deferred to 29.8.2017

S.No.182
Case No.A/R―
14

Mノs Larsen

&丁oubro
Lirnited,

Mumbal

F.No.01ノ80/050/00170/AM12/
DES.|

Lic. No. and
date

Meeting
No.08ノ 18

RLA
No.03/95/040/00166/AM12

0310640468
Date
05.07.2011Date:

18.07.2017
Request for amendment in
description of export product.

Decision: Firm's request dated 11.04.2017 has been sent to DHI on
19.04.2017. Case is deferred to 29.8.2017.

S:NGH

…ュ|,n Trado

=′

lil.

ｒ轟
一
・

ureqorBre Gene'ralEf For6 rJn .il :ds
VrtpQmnzD€ptt. of Comm.rrc,_

翼 吾

S.No.183
Case No.AIR―
16

Mノs Thermal
Systems

(Hyderabad)
P.Ltd.,

Andhra
Pradesh

F.No.01.80.050/00313/AM14/
DES.|

Lic. No. and
date

Meeting
No.08′ 18

RLA
No.09ノ 24ノ040ノ00246ノAM14

0910057354
dt.26.08.2013

Date:

18.07.2017
Request for ratification of
norms

Decision : The committee decided to ratify the norms based upon the
recommendation of DHI vide their U.O No. TSW B 316012017 dated 18.7.2017
( copy of letter attached ).

RA concerned may take further necessary action accordingly.

S.No.184
Case No.A/R―
18

M/s
KINECO
PRIVAttE
LIMITED,
GOA.

HQF.No.01/80/050ノ 00133/AMll
ノDES.|

Lic. No. and
date

Meetlng
No.08ノ 18

RLA
F.No.17ノ24ノ040/00028/AM10
RLA
F.No.17ノ24/040/00017/AMll
RLA
F.No.17ノ24/040/00055/AM10
RLA
F,No.17/24/040/00008ノAMll
RLA
F.No.17/24ノ 040/00004ノAMll

i)1710002815
date
08.10.2009
‖)1710003514
date

30.09.2010
iiり

1710003301
date
28.04.2010
iv)

1710003421
date
27.07.2010
v)1710003338

Date:

18.07.2017
Request for fixation I
modification / amendment of
norms.

″フ
ト
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date
21.05.2010

Decision:Firm'srequestdated23,01.2o17hasbeeffi
20.04.2017. Case is deferred to 29.8.2017.

SI.No.185

Case No.A/R -
41

M/s
Zenith
Precision
Private
Limited,
Bangalor
e

F.No.

01/80/050/00162/AM13/DES.|
Lic. No. and
date

Meeting No.

08/18
RLA No.07ノ24ノ040ノ00029′AM13 07101088131

dt.09.05.2012
Dated:

18.07.2017
Request for ratification of norms.

Decision: Firm's application dated 31.01 .2017 has been sent to MSME on
02.06.2017 for examination and comments. The matter is deliberated in the
meeting and lt is decided to refer the matter to DIPP for their comments.
Case is deferred lo 29.8.2017.

`ミ

:卜
=

SI.No.186

Case No.A/R -
42

M/s
Zenith
Precision
Private
Limited,
Bangalor
e

F.No.

01/80ノ 050ノ00161/AM13/DES.l
Lic. No. and
date

Meeung No.
08/18

RLA No.07ノ24ノ040ノ00028/AM13 07101088129
dt.09.05.2012

Dated:

18.07.2017
Request for ratification of norms.

Decision:. Firm's application dated 31.01 .2017 has been sent to MSME on
02.06.2017 for examination and comments. The matter deliberated in the
meeting and lt is decided to refer the matter to DIPP for their comments.
Case is deferred to 29.8.2017.

SI.No.187

Case No.tuR -
43

M/s Zenith
Precision
Private
Limited,
Bangalore

F.No.

01/80ノ 050/00226/AM16ノ DES.|
Lic. No. and
date

Meeting No.

08ノ18
RLA
No.07/24/040/00086/AM16

0710108399
dt.

22.06.2015Dated:

18.07.2017
Request for ratification of
norms.

Decision Firm's application dated 31.01 .2017 has been sent to MSME on
02.06.2017 for examination and comments. The matter deliberated in the
meeting and lt is decided to refer the matter to DIPP for their comments.
Case is deferred to 29.8.2017.

均ζ



SI.No.188
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Case No.fuR -
44

M/s Zenith
Precision
Private
Limited,
Bangalore

F.No.

01ノ80/050/00315/AM15/DES.|
Lic. No. and
date

Meeung No.
08ノ18

RLA
No 07/24/040ノ00109/AM15

0710105532
dt.

0707.2014Dated:
18.07.2017

Request for ratification of
norms.

Decision:. Firm's application dated 31.01 .2017 has been sent to MSME on
02.06.2017 for examination and comments. The matter deliberated in the
meeting and lt is decided to refer the matter to DIPP for their comments.
Case is deferred to 29.8.2017.

SI.No.189

Case No.fuR -
45

M/s Zenith
Precision
Private
Limited,
Bangalore

F.No.

01/80/050/00243/AM15ノDES.|
Lic. No. and
date

MeeJng No.
08/18

RLA
No.07ノ 24/040ノ 00074/AM15

0710104725
dt.

03.06.2014Dated:

18.07.2017
Request for ratification of
norms.

Decision: Firm's application dated 31.01 .2017 has been sent to MSME on
02.06.2017 for examination and comments. The matter deliberated in the
meeting and lt is decided to refer the matter to DIPP for their comments.
Case is deferred lo 29.8.2017.

SI.No.190

Case No.fuR -
46

M/s Zenith
Precision
Private
Limited,
Bangalore

F.No
01/80/050ノ00224/AM16ノ DES.|

Lic. No. and
date

Meelng No.
08ノ18

RLA
No.07ノ24/040/00451/AM15

0710107790
dt.12.03.201

5Dated:18.07.20
17

Request for ratification of
norms.

Decision:. Firm's application dated 31.01 .2017 has been sent to MSME on
02.06.2017 for examination and comments. The matter is deliberated in the
meeting and lt is decided to refer the matter to DIPP for their comments.
Case is deferred to 29.8.2017.

SI.No.191

Case No.A/R―
47

M/s Zenith
Precision
Private
Limited,
Bangalore

F.No.

01/80/050/00206ノ AM16ノDES_|
Lic. No. and
date

Meeung No.
08/18

RLA
No.07ノ 24ノ040ノ00358/AM15

0710107368
dt.06.01.201

5

ハ

Dated:
18.07.2017

Request for ratification of
norms.

均′



Decision: Firm's application dated 31.01 .2017 has been sent to MSME on
02.06.2017 for examination and comments. The matter is deliberated in the
meeting and lt is decided to refer the matter to DIPP for their comments.
Case is deferred lo 29.8.2017.

SI.No.193

SI.No.194
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Case No.ArR―
48

M/s Zenith
Precision
Private
Limited,
Bangalore

F.No.

01ノ80/050ノ 00192ノAM16ノDES.|
Lic. No. and
date

Meeting No.

08ノ18

RLA
No.07ノ 24ノ040ノ00452/AM15

0710107791
dt.

12.032015Dated:

18.07.2017

Request for ratification of
norms.

Decision:. Firm's application dated 31.01 .2017 has been sent to MSME on

02.06.2017 for examination and comments. The matter is deliberated in the
meeting and lt is decided to refer the matter to DIPP for their comments.
Case is deferred lo 29.8.2017.

Case No.A/R -
49

M/s Zenith
Precision
Private
Limited,
Bangalore

F.No.

01ノ80/050ノ 00207/AM16ノ DES.|
Lic. No. and
date

Meelng No.
08ノ18

RLA
No.07/24/040ノ00450/AM15

0710107794
dt.

12032015Dated:

1807.2017
Request for ratification of
norms.

Decis''offJtrrnb application dated 31.01 .2017 has been sent to MSME on

02.06.2017 for examination and comments. The matter deliberated in the

meeting and lt is decided to refer the matter to DIPP for their comments.
Case is deferred lo 29.8.2017 .

Case No.A/R -
50

M/s Zenith
Precision
Private
Limited,
Bangalore

F.No.

01ノ80ノ050ノ00205ノAM16ノDES.|
Lic. No. and
date

Meelng No.
08/18

RLA
No.07ノ24/040/00346AM15

0710107401
dt.08.01.201

5Dated:

18.07.2017

Request for ratification of
norms.

ffiationdated31.01.2017hasbeensenttoMSMEon
02.06.2017 for examination and comments. The matter is deliberated in the

meeting and lt is decided to refer the matter to DIPP for their comments.

Case is deferred to 29.8.2017.
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Case No.AIR―
51

M/s Zenith
Precision
Private
Limited,
Bangalore

F.No.

01ノ80/050/00195ノ AM16/DES.|
Lic.No.and
date

Meeting No.

08′18

RLA
No.07ノ 24ノ040/00442AM15

0710107755
dt.

05.03.2015Datedi
1807.2017

Request for ratification of
norms.

Decision: Firm's application dated 31.01 .2017 has been sent to MSME on

02.06.2017 for examination and comments. The matter deliberated in the
meeting and lt is decided to refer the matter to DIPP for their comments.
Case is deferred lo 29.8.2017.

SI.No.195

SI.No.196

SI.No.197

SI.No.198
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Case No.fuR -
52

M/s Zenith
Precision
Private
Limited,
Bangalore

F.No.

01/80/050ノ00158/AM16ノ DES.l

Lic. No. and
date

Meeung No.
08ノ18

RLA
No.07ノ 24ノ040ノ00098AM16

0710108420
dt.

25.06.2015Dated:
18.07.2017

Request for ratification of
norms.

Decasion:. Firm's application dated 31.01 .2017 has been sent to MSME on

02.06.2017 lor examination and comments. The matter deliberated in the
meeting and lt is decided to refer the matter to DIPP for their comments.
Case is deferred to 29.8.2017.

Case No.fuR -
53

M/s Zenith
Precision
Private
Limited,
Bangalore

F.No.

01/80ノ 050/00044ノ AM15ノDES.|
Lic. No. and
date

Meeung No.
08/18

RLA
No.07/24/040/00446AM14

0710102672
dt.

06.03.2014Dated:
18.07.2017

Request for ratification of
norms.

Decision'Jtrrnb application dated 31.01 .2017 has been sent to MSME on

02.06.2017 for examination and comments. The matter deliberated in the

meeting and lt is decided to refer the matter to DIPP for their comments.

Case is deferred to 29.8.2017.

Case No.tuR -
54

M/s Zenith
Precision
Private
Limited,
Bangalore

F.No.

01ノ80/050/00191ノ AM16ノDES.|
Lic. No. and
date

Meeung No.
08/18

RLA
No.07/24/040/00061AM 16

0710108298
dt.0106201
5Dated:

18.07.2017

Request for ratification of
norms.

ダ | 蔦轟
… …

:GH

Tredo

?Ift\rrtr fuq1typ"o,,. of c<morer
●庁い

“ …

′Govt_of indla

udy夏二ζ尾頭L♂味。i汀下Llhl



ヽ
・ヽ、　
　
　
一　一

Decision: Firm's application dated 31.01 .2017 has been sent to MSME on

02.06.2017 for examination and comments. The matter is deliberated in the

meeting and lt is decided to refer the matter to DIPP for their comments.
Case is deferred lo 29.8.2017.

Manual Fresh Cases

鞭 翻 灘 翻 許
.ll

Lic. No. and
date

F.No.01/80/050/00618ノAM15ノD
ES.|

M/s Larsen&
丁oubro
Lirnited,

Mumba:

Case No.A/R -
55

0310791521
dt.

2811.2014

RLA
No.03ノ 95ノ040/00690ノAM15
Request for re-ratification of

Decision: Firm's Z has been sent to DHI on

02.06.2O1T for examination and comments. DHI raised deficiency and it is

decided to request the firm to furnish information on following points

1. Calculation / justification for additional items / quantities

Case iS deferred to 29.8.2017.

Lic.No.and
date

F.No.01ノ80ノ050'00495ノAMl1/DM/s Bharat
Heavy
Electrical
Limited,
Hyderabad.

Case No.A/R -
56

o910043002
dt.

06.08.2010
and
o910043468
dated
09.9.2010

No.09ノ 24′040ノ00169/AMll
Request for fixation of norms.

Dated:

18.07.2017

29.8.2017.

of .imPorted
inputs to EPCG authorisation holders ' lt is decided i"^:.:Il,f-ll:T |1,|:liti
I'i!"1"",J,'i'oi-oJr" wise suppry made to the EPCG authorisation holder for

manufacturer of power plant' ior examining the matter' Case is deferred to

Lic.No.and
date

H

Case No.A/R -

57

M/sL&T― MHl
Turbine
GeneratOrs
Pvt.Ltd

F.No 01ノ80/050/00390/AM14ノリ

FSi
0310753783
Dt.15.10.20

13

Meeung No.
08/18

RLA
No 03ノ 95′040ノ00055/AM14

Dated: Reouest for amenomenI In
ぬ析品 o

SL D璽

SI.No.201

儡薄獄翼 l:

SI.No.199



18.07.2017 norrns

Decision: The request of the firm dated 30.3.2017 sent to DHI on 3.7.2017 for
their comments. DHI raised deficiency and it is decided to request the firm to
furnish information on following points

1. Calculation / justification for additional items / quantities

Case is deferred to 29.8.2017.

妹
ぃ

:ユニ

SI.No.202

SI.No.204

ｅＳＣａ

５８

No.AIR― M/s Tema
lndia Ltd.

F.No.01ノ80/050ノ 00184/AM15ノ D
ES.l

Lic. No. and
date

Meeting No.

08/18

RLA
No.03/95/040/00054ノAM15

0310778836
Dt.21.4.201

4Dated:

18.07.2017

Request for-fixation of norms

dated 4.5.2017sent to DIPP on 11 '7 '2017 for

their examination and comments. Case is deferred to 29.8.2017 .

0ノ00235ノAM16ノDMノs ttema

lndia Ltd.

Case No.A/R -
59

0310797166
Dt.10.7.201

5

RLA
No.03′ 95/040ノ 00285ノAM16
Request for re-fixation of

from scrap..

2.Quantity Of import item at Sl.No.18 may
Kgs/Kgo content in the cxport products at

recovery fronl scrap.

RA concerned may Take further necessary action accord

difY the norms based on the

recommendation of DIPP letter no. 12t54t2017-TSW/s9-tuR dated 18.7 '2017 as

under:‐

■Quttty ofi呻 o■■em tt Ы.NQ幌
ITtle(1:現品棚 g粉と肌:選;Kgs/Kgo content in the export prodl

よ:譜te瞥 lTe}秘 iど ):見

Lic. No. and
date

F.No.01/80ノ 050ノ00603/AM15′ DMノs Tema
lndia Ltd.

0310791613
Dt.02.12.20

14
No31ノ 80ノ039ノ00001〃AM01
Request for re-fixation of

The committee decided to
"Depuけ
ffivr qrtrrq

Dlroctorate Gen€l
qrFrw Br+rrycl6paqrl6 qgtFrq/(.

tg:€i|1.rr r1q-i '
udyog Ell, r'.'

・一一， 一一・ヽ一一．

Case No.A/R -
60



recommendation of DIPP letter no. 1215412017-TSW/60-A/R dated 18.7.2017 as
under:-

l. Word "Relevant" may be prefixed with the description of import item at Sl. No. I
and its quantity may be allowed as 8197 Kgs. as 1.53 Kgs/Kg. content in the

export product after taking 1/3'd recovery from scrap.
2. No change may be made in the quantity of import item at Sl. No. 2 as duty free

weight of this item may be allowed as35222 Kgs. as 1.091 Kgs/Kg. content in
the export product after taking 20oh recovery from scrap.

RA concerned Take further necessary action accordi

SI.No.205

Case No.A/R―
61

M/s
Ductmaster
lndia Pvt.
Ltd..

F.No.01ノ80/050/00762ノ AM09ノD
ES.|

Lic. No. and
date

Mee輛ng No.

08ノ18

RLA
No07ノ 24/040ノ 00190〃AM09

0710058666
Dt22.7.2008

Dated:

18.07.2017

Request for fixation of norms .

18.7.2017 as under:
1.

Decision: The committee decided to ratify the norms for redemption purpose

based on the recommendation of DIPP letter no. 1215412017-TSW/61-A/R dated

Quantity of export item namely, 'silver black Nude Core &
Sleeve" may be modified as 12,13,308 Meters.

FOB value of export item may be modified as Rs. 161,75,3161-

Quantity of import item may be reduced as 12564 Kgs. and its

quantity may be allowed as 1.04 Kg./Kg. content in export item

on repeat basis as claimed by the firm

２

３

RA concerned may Take further necessary action accordingly
S:.No¨206

ｅＳＣａ

６２

No.A/R― M/s. Plant
Engineering
services

F.No.01ノ80ノ050ノ00431/AM15/D
ES.|

Lic.No.and
date

Meeting No.
08ノ18

RLA
No04ノ24/040/00076/AM01

0710115529
Dt
14.7.2010Dated:

18.07.2017

Request for revision of norrns

tedtherequestofthefirmforrevisionofnorms
requesting to allow higher The representative of the firm sh V.Sethuraman ,

promoter- of the firm appeared before the committee and explained the reason

of higher wastage occurred due to certain operational testing are carried out

on each bar, causes higher wastage.
The committee decided to maintain the status quo, as firm has not furnished

any authentic data and justification regarding higher wastage .

P. SINGH
ダι/

***************
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?/PP
Department of Industrial Policy & Promotion

(rsw)

NC Meeting dated 1810712017 - Case No. 17116/80 (M/s Shakti Pumps (India) Limited)
(Advance Authorization No. 5610004985 dated 30.08.2016)

Advance Authorisation may be ratified on repeat basis as under:

l. Net weight of each export itern at Sl. No. I to 7 may be specified as

10.084 Kgs.+ 5o4, 10.685 Kgs.+ 5%o, 11.304 Kgs.+ 5yo, 12.077 Kgs.+ 57o,

12.816 Kgs.+ 50 ,14.73 Kgs.+ 5% &. 16.158 Kgs.+ 5olo respectively.

Z. Import items at Sl. No. I to 3 to be of relevant grade & thickness as

contained in the exPort items.

3. Quantity of import item at Sl. No. I may be allowed as 14765 Kgs. as

L05 Kgs./ Kg. content in export items .

4. Quantity of import item at Sl. No. 2 may be allowed as 1617 Kgs. as

I . l6 Kgs./ Kg. Content in export items after I /3'd recovery from scrap.

5. Quantities of import item at Sl. No. 3 & 4 may be allowed as applied for

i.e. 32985.8 Kgs. & 5980.25 Kgs. respectively as per sloN c-1519.

6. Quantities of import items at Sl. No. 5 & 6 may be allowed as applied for

i.e. 28290 Meters & 1066 Meters respectively on net to net basis.

T. Import items at Sl. Nos. 7 to 12 may be allowed on net to net basis with

accountability clause.

8. Quantity of import item at Sl. No. 13

claimed by the firm.

Norms committee may take a view

may be allowed on net to net basis as

+E

(S.K.Jain)
Development Officer

Norms Committee I
DIPP No.. l2l 5412017-TSW/32 dated 18/07/2017

ダ
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Department of Industrial Policy & Promotion

(rsw)

NC Meeting dated 1810712017 - Case No. 18/16/80 (M/s Shakti Pumps (India)Ltd.)

(Advance Authorization No. 5610004986 dated 30.08.2016)

Information submitted by the firm vide their letter No. SPIL/SION/4986 dated

3010512017 has been perused which is not complete and they may be asked to submit the

following information:

l. Information in respect of Sl. No. 5 & I I of Standard Deficiency Format.

export producr w1se. Export item (S.S. Clamping Strip) contains one

'l.iut" aiso and its weight has not been taken into account in the export

weight.
2. euantity of export item in Nos. also in addition to its weight.

3. Justification for the quantum of wastage claimed during slitting.

4. Details for the wastage claimed during finishing '

Norms committee maY take a view

,/ -, E,-, tL_t t_

(S.K.Jain)
DeveloPment Officer

Norms Committee I
DIPP No. 1215412017-TSW/33 dated 1810712017

ジ 6
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TL-12024ん 2/2017-GC and F― DC■/1SⅣIE,20
0/o THE DEVELOPレIENT CO■/1MISSIONER(ⅣISh/1E)

(CHEPIICAL DIVISION)

7th floor,AⅥ″ing,Nirlllan Bhawan,

hJ子州 辮

〆
Subjecti Ratification of the norrrls in rQ,Fect ofadvance authorization 0810138716

0138599  dated ?.99,2016, 0310135737 dateddated 22.09.2016,  081
24.07.2A15 and 081C'135907 dated 21.08'.2015, under Para 4.7 of HBP (Vol.

l) obtained by M/s Bio-Tech Vision Care Pvt- Ltd.

Direcror Generar oi Foreign Traoe 1DGFr7 trtay rcier' io iis C. i,i iio.

01t80t5ot41g/AM1 T|DES-1t782, O.M No. 01l8)l50l434lAM171DES-11803 dated

13.12.2016, and O.M No. 01l8Ol5Ot570tAM171DES-1/1079 & O.M No'

aiigaisai5}glFlkifiTiDls-iii060 tiated g3.2ai7 foi-wai-ding advance authoi'ir:ation i'Jo.

08101 38716 dated 22.09.2016,0810138599 dated 2.09.2016, 0810135737 dated

24.07.2015 and 08101 35907 dated 21.08.2015 respectively issued to M/s Bio-Tech

Vision Care Pvt. Ltd. for ratificalion of norms.

' The applications of M/s Bio-Tech Vision Care Pvt. Ltd. has been examined for the

FOLDABLE lNTRAOCULAR LENS INexport of HYDROPHOBIC ACRYLIC

PRELOADED DELIVERY SYSttEM.lt i6 obseⅣ ed that a‖ the quantlies of import and

expori in the applications of rへdvance Authorisation under reference are in Numbers.

Hence, net to net quaniity in Numbers terms it tu"ornTund"d ,nd"t G

wastage.

. This issues with the approval of competent Authority.

Director (Chemical)

Foreign Trade Development Officer,
Ministry of Commerce & lndustry,
Directorate General of Foreign Trade,
(DES-I Section), Room No. 404

H3l,l3"111""' s+
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DepartIIlent of lndustrial Policy“ 腱 PromotiOn

″た/ハ/υ‐Br

(TSW)

NC ⅣIeeting dated 18/07/2017-Case No.27/19/80(Ⅳ 1/S Driplex Water Engineering

Private Ltd。 )(Advance Authorization No.0510399629 dated 06.09.2016)

Advance Authorisation nlay be ratiflcd as under:

P/′″

l. Words "containing 36000 Litres of Strongly Acidic Cation Exchange'

24000 Litres of Sf,ongly Acidic Anion Exchange" may be suffixed with the

description of exPort item.

2. quantity of import item at Sl. No. I may be allowed as 36000 Litres on net to

net basis. In addition, spare quantity of this item may be allowed as per policy for

import of spares.

3. Quantity oi import item at Sl. No.2 may be allowed as 24000 Litres on net to net

basis. In addition, spare quantity of this item may be allowed as per policy for

import of spares.

4. euantities tf i*po.t items at Sl. No. 3 to 11,14 & 15 may be allowed on net to

net basis with accountability clause

5. Quantities of import items at Sl. No. 12 & 13 may be allowed may be allowed as

23 Nos. & 25 Nos. respectively on net to net basis with accountability clause' In

addition, spares may be allowed as per policy for import of spares'

6. Import irems at Sl. No. 16 & 17 may be allowed may be allowed as per policy

for import of sPares.

Norms committee maY take a view

―

″ ′

Zl t€hu,*
(S.Ko Jain)

Development OfflCer

Norms Committee I
DIPP No. l2l 5412017-T5W/38 dated 18/07/2017

gζ
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Department of Heavy Industry

Sub: Ratification of AAs issued to Azad Engineering, Hyderabad

lmport

This has the approval of JS

Dy DGFT′ DES― l

TSVVB FN:3(54)/2016 dated

51

ノ Z八ノ。,′らび5「
``ノ `7

つ勺

「

lndustrial Adviser

黙ハ`
γ

2.53 KelKe content inStainless Steel bar

Stainless Steel bar 2.28Ke/Kecontent in

2.96 KelKg content inStainless Steel bar

―

↑“肝・奸

AA No Item Ouantitv recommended

910064516

Ｌ
ι
告

910064519

010064533
・910064536 Stainless Steel bar 2.89 Ke/Ke content in Export product
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Department of Industrial Policy & Promotion
('tsw)

?rttrt p/t_

NC Meeting dated 1810712017 - Case No.23125180 (M/s ltron India Pvt. l,imited) (Advance

Authorization No. 0510401221 dated 10.01.2017)

Infbrmation submitted by
has been perused which is
information:

the flrnl vide thcir lettcr No.IIPL/2017/DGFT dated 14/06/2017

not colllplctc  and they may be askcd to subnlit the fo1lowing

1. There are eight export items but the information has been given only for one item

namely, Multijet Magnetic Type Water Meter of Dia l5 MM which is not covered

in the list of export items in this Advance Authorisation . Information in respect of
Sl. No. 4, 5 &. 8 of Standard Deficiency Format may therefore, be submitted for

all the eight export items covered in the Advance Authorisation.

2. Weight of Multijet Magnetic Type Water Meter of Dia l5MM has been given as

710+20 gms,, whereas net weight of imported and indigenous items in this export

item is 726.32 gms. & 61.92 gms. respectively (Total: 788.24 gms.) and the same

may be clarified.

Norms committee may take a view

'+-'- 
'/ I Pl s)' Y')>

(S. K. Jain)
Development Officer

Norms Committee I
DIPP No. l2l 5412017-T5W/73 dated 18/07/

6o
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Department of Industrial Policy & Promotion
(tsw)
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NC Meeting dated l9l07t}0l7- Case No.24125180 (M/s Itron lndia Pvt. Limited) (Advance

Authorization No. 0510401222 dated l0'01'2017)

Advance Authorisation may be ratified as under:

l. Net weight of export item may be specified as 15760 Kgs'

2. Weight of irnporf item at S1. No. 3 may be specified as 10700 Kgs.

3. tmpJrt items at Sl. No. I to 18 may be allowed on net to net with accountability

clause.
Norms committee maY take a view

Norms Committee I
D,IPP No. 12154 l2}l7 -TSW 17 4 dated 1 810712017

6t

⌒

*F

--rF,' Iylr2lzrl)---
(S.K.Jain)

Development Officer
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Department of lndustrial Policy&Promotion  ,)/′ ′
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NC Ⅳleeting dated 18/07/2017-Case No.25/25/80(Ⅳ 1/S ItrOn lndia Pvt.Limited)(Advance

Authorization No.0510401223 dated 10.01.2017)

Information submitted by the firm vide their

has been perused which is not complete and

i!brqe]lbxi

may be clarified.
3. Details of imPort item at Sl. No'

Norms committee maY take a view

L ttLisif躊響Tg駆:OM蹴悧littattl∬乱lly:Fな』;管
me Ⅸ
"■

旋m mmdtt M両∝蹄?l『樵腑器離;71温t猟Infornlation in rcspect of Sl. No. 4

thereforc,be submittcd for water metCrs of Dia 20 NIM&Dia 25Ⅳ
IM also.

2精卿跳脚t』∬∬雛予嵐l囃艤孵亜itcm is 726.32 gnls.Gじ 61.92 gms.res

letter No.HPL/2017/DGFT datcd 14/06/2017

they may be asked to submit the following

l6 and its specific use in the export product'

レ  .

/ tツ t・

'′

ιリル

(S.K.Jain)
Development Officer

Norms Committee I
DIPP No. 1215412017-TSW/75 dated 18/07/2017

″
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Department of Heavy Industry

Sub: Ratification of AAs issued to Azad Engineering, Hyderabad

This has the approval of JS

Dy DGFT, DES-I

TSWB FN :3(s6)/2016 dated /7120L7

6t

"4 gL No: 67)olg,93
ヘ

匁
牲
錦

lndustrial Adviser

DilT

ム

ム

AA No Item Quantity recommended
910064517 Stainless Steel bar 2.1.5 KelKp. content in Export product
910064662 Stainless Steel bar 4.7O Ke/Ke content in Exoort oroduct
,910064672 Stainless Steel bar 3.80 Ke/Ke content in Export product
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Department of Industrial Policy & Promotion ? / I n -D lL
(rsw)

NC Meeting dated l8l07l2}l7 -Case No. 4/5/80 (M/s Micron Instruments Pvt. Ltd.)
(Advance Authorization No. 0510402041 dated 23.03.2017)

Firm may be asked to subrnit the following information:

l. As per process schedule, "Cut Blank" size rs A l30x 124 mm(L) .Whereas, for material

requirement per piece, "Cut Blank" length has been taken as 126 mm and the same may be

clarified.
2. Sale price of copper scrap generated during the manufacturing process supported by

documentary evidence like copies of sale invoices.

Norms committee may take a view

/移 L司た

(S.K.Jain)
Development Officer

Norms Committee l
E)IPP No.12/54/2017-TSW/97   dated 18/07/2017

ι々
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Department of Industrial Policy & Promotion -z tpn

(rsw)

NC Meeting dated 1810712017 - Case No. 9/5/80 (M/s Dee Development Engineers

Limited) (Advance Authorization No. 0510402180 dated 06.04.2017)

Firm may be asked to submit the following details:

l. Information in respect of Sl. No. 3, 4,5 & ll of Standard Deficiency
Format, export product wise.

2. Quantity of export item in meters also in addition to its weight.

3. Quantities of imporl items at Sl. No. I to 5 in meters also in addition to
their weights.

4. Quantities of import items at Sl. No. 6 to 12 in Nos. also in addition to
their weights.

Norms committee may take a view

含 ノ0影2ヽ

/蔦 薄 私 )ト
(S.K.Jain)

Development Officer
Norms Committee l
DIPP No.12/54/2017-TSW/102 datcd 18/07/2017
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Department of lndustrial Policy & Promotion

(rsw)

NC Meeting dated 1810712017 - Case No. 13/5/80 (M/s Senior India Pvt. Limited)
(Advance Authorization No. 0510402202 dated 12.04.2017)

Advance Authorisation may be ratified as under:

1. Quantities of import items at Sl. No. I to 1 I & 13 to 22 may be allowed on

net to net basis with accountability clause.
2. Quantity of import item at Sl. No. 12 may be allowed upto 0.5 % of FOB

value of export item at Sl. No. l.
3. Quantity of import item at Sl. No. 23 may be allowed upto 0.5 % of FOB

value of export item at SI. No. 2.

Norms committee may take a view

/怖 ′2ット

(S.K.Jain)
Developmen1 0frlcer

Norms Committee l
DIPP No.12/54/2017-TSW/105   dated 18/07/2017

′み
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Department of Industrial Policy & Promotion .2 / P /
(rsw)

NC Meeting dated 1810712017 - Case No. 2718180 (M/s Neotiss Limited) (Advance

Authorization No. 0910064925 dated 18.04.2017)

Advance Authorization may be ratified as under:

l. Words" Welded Titanium" may be prefixed with the description of export item.

2. Words " of relevant grade & thickness" may be suffixed with the descriptions of import
item and its quantity may be allowed as 95865 Kgs. as 1.05 Kgs./Kg. content in exporl
item.

Norms committee may take a view

/′
、レ1・力詢ル

(S.Ko Jain)
Development Officer

Norms Committee I
DIPP No.12/54/2017-TSW/107   dated 18/07/2017

ιケ
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Department of Industrial Policy & Promotion

(rsw)

NC Meeting dated 1810712017 - Case No. 3218/80 (M/s Shakti Pumps (India) Limited)
(Advance Authorization No. 5610005124 dated 24.04.2017)

Advance Authorisation may be ratified as under on repeat basis as per their

Advance Authorization No. 5610004654 dated 10.08.2015 ratified in NC meeting

No, 9/80 dated 02.08.2016:

l. Net weights of 50 MT,60.7 MT & 72.1 MT, may be specified with the

quantities of export products at SI. No. 1,2 & 3 respectively.
2. Import items at Sl. No. I to 3 shall be of relevant grade and thickness as

contained in the export products.
3. Import item at Sl. No.5 shall be of relevant grade and size as contained in

the export products.
4. Quantity of import item at Sl. No. 1 may be allowed as 8647 Kgs. as

1.05 Kgs./ Kg. content in export items .

5. Quantity of import item at Sl. No. 2 may be allowed as 708 Kgs. as

l.l8 Kgs./ Kg. content in export items after l/3'd recovery from scrap.

6. Quantities of imporl item at Sl. No. 3 & 4 may be allowed as 1 17900 Kgs.
& 2137 5 Kgs. respectively as per SION C- I 5 19.

7. Quantity of import item at Sl. No. 5 may be allowed as 22170 Kgs. as

1.20 Kgs./ Kg. content in export items after 20 o/o recovery from scrap.

8. Description of import item at Sl. No. 6 may be corrected as "Rubber Cable
4Cx2.5 Sq.mm" and its quantity may be allowed on net to net basis as

claimed by the firm.
9. Import items at Sl. Nos. 7 to 12,14 & 15 may be allowed as applied for i.e.

3000 Nos. each on net to net basis with accountability clause.
10. Quantity of import item at Sl. No. l3 may be allowed on net to net basis as

claimed by the firm.

Norms committee may take a view

Norms Committee I
DIPP No.12/54/2017-TSヽV/113   dated 18/07/2017

d{

+'-4

- (S. K. Jain)
Development Officer
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Department of lndustrial Policy & Promotion
p′ ′/

(rsw)

NC Meeting dated 1810712017 - Case No. 4ll5/80 (M/s TEMA India Limited ) (Advance
Authorization No. 0310812941 dated 28.04.2017)

Advance Authorisation may be ratified as under:

l. Net Empty weight of each export item at Sl. No. I to 4 may be specified as 40.91 MT.
2. Net Empty weight of each export item at Sl. No. 5 to 8 may be specified as22MT.
3. Net Empty weight of each export item at Sl. No. 9 Io 12 may be specified as 51.53 MT
4. Quantity of import item at Sl. No. I may be allowed as 156 Nos. on net to net basis.

Duty free weight of this item may be allowed as applied for i.e. 94909 Kgs. as

1.02 Kgs/Kg. content in the export products.
5. Quantity of import item at Sl. No. 2 may be allowed as 104 Nos. on net to net basis.

Duty free weight of this item may be allowed as 80752 Kgs. as 1.053 Kgs/Kg. content in
the export product after taking 20o/o recovery from scrap.

6. Word "Relevant" may be prefixed with the description of import items at Sl. No. 3, 4 &
6.

7. Quantity of import item at Sl. No. 3 may be allowed as 8533 Kgs. as 1.247 Kgs/Kg.
content in the export product after taking l/3'd recovery from scrap.

8. Quantity of import item at Sl. No. 4 may be allowed as 106973 Kgs. as I . 104 Kgs/Kg.
content in the export product after taking 1/3'd recovery from scrap.

9. Import item at Sl. No. 5 may be deleted as not required by the firm.
10. Quantity of import item at Sl. No.6 may be.allowed as 48783 Kgs. as 1.053 Kgs/Kg.

content in the exporl product after taking l/3'd recovery from scrap

Norms committee may take a view
―

ノ〆  、Plも ″し｀1‐
(S.Ko Jain)

Development Officer

Norms Committee I
DIPP No.12/54/2017-TSW/115   datcd 18/07/2017
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(4) Quantity of inputs in sets be given in numbers

(5) Percentage wastage calculations based on drawing dimensions for item
30, 37, 32,34 to 38, 109, 110and component proJuced out of it.

Department of Heavy lndustry

TSW(B)Section
*****

DGFT Ref: 1/80/50/1100/AM 18/DES‐
|

AA No  : 310813078L&T― MHPs

NA/ith abOve reference,the fo‖ Owing information

examine the a pplication:

(1) Copy of Advance Authorization

(Zl Material balancing table

(3) Weight of Export product

DY DGFT,DES-1,DGFT,

DO No3/56/2017-TSW(3)

″

″」ノ2/と

may be provided to

(K. K. Tiwari)
ln d ustrial Advisor
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Departmentof IndustrialPolicy & Promotion D /// plt
(rsw)

NC Meeting dated 1810712017 -Case No. 2518/80 (M/s Micron Instruments Pvt. Ltd.)
(Advance Authorization No. 0510402472 dated 05.05.2017)

Firm may be asked to submit the following information:

l. As per process schedule, "Cut Blank" size is A l30x 124 mm(L) .Whereas, for material

requirement per piece, "Cut Blank" length has been taken as 126 mm and the same may be

clarified.
2. Sale price of copper scrap generated during the manufacturing process supported by

documentary evidence like copies of sale invoices.

Norms committee may take a view

/鷲青れレlト
(S.Ko Jain)

Development Officer

Norms Committee I
DIPP No 12/54/2017-TSW/119   dated 18/07/2017

7/
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Departl■ ent of lndustrial Policy`&Promotion

(TSW)
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NC Ⅳleeting dated 18/07/2017-Case No。 12/8/80(Ⅳ1/S Cesare Bonetti lndia Pvt.

Limited)(Advance Authorization No.5210042257 dated ll.05。 2017)

Advance Authorization rnay be ratiflcd as per GN-4 for Engincering products.

Norms comrllittee may take a vic、 v

′・ 市t,ント
(S.Ko Jain)

Development Officer

Norms Committee I
DIPP No.12/54/2017-TSW/120   dated 18/07/2017

レ
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Department of Industrial Policy & Promotion Dl I /)
(rsw)

NC Meeting dated 18107t2017 - Case No. 13/8/80 (M/s Cesare Bonetti India Pvt.

Limited) (Advance Authorization No. 5210042258 dated 11.05.2017)

Advance Authorization may be ratified as per GN-4 for Engineering products.

Norms committee may take a view
+-'* fi->tt-1:,

(S.K.Jain)
Development Officer

Norms Committee I
DIPP No. 1215412017-T5Wi 121 dated 1810712017
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Departrllent of lndustrial Policy`&Promotion

(´「 SW)
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NC Meeting dated 18107t2017 - Case No. 1718/80 (M/s Dickinson Fowler Pvt. Limited)
(Advance Authorization No. 07101 11658 dated 25.05.2017)

Advance Authorization may be ratified as under:

1. Import items at Sl. No. I to 35 & 41 to 5l may be allowed on net to net

basis with accountability clause.
2. lmport items at Sl. No. 36 to 40 may be allowed as per packing policy.

3. Import items at Sl. No. 52 & 53 may be allowed as 1.02 Mtr./Mtr. content

in the export products.

Norms committee may take a view

6K計町L
Development Officer

Norms Collllmittee I

DIPP No.12/54/2017-TSW/133 dated 18/07/2017

7タ
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NC Meeting dated 1810712017 - Case No. 18/8/80 (M/s Dickinson Fowler Pvt. Limited)
(Advance Authorization No. 07101 11661 dated 25.05.2017)

Advance Authorization may be ratified as under:

l. Import items at Sl. No. 1 to 30 & 36 to 46 may be allowed on net to net
basis with accountability clause.

2. lmport items at Sl. No. 3l to 35 may be allowed as per packing policy.
3. Import items at S1. No. 47 & 48 may be allowed as 1.02 Mtr./Mtr. content

in the export products.

Norms committee may take a view

(S.K.Jain)
Development Officer

Norms Committee I
DIPPNo. 1215412017-TSW/134 dated 1810712017

だ
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Department of Industrial Policy & Promotion ? I p f)
(rsw)

NC Meeting dated 1810712017 - Case No. l9l8/80 (M/s Dickinson Fowler Pvt. Limited)
(Advance Authorization No. 0710111657 dated 25.05.2017)

Advance Authorization may be ratified as under:

1. Import items at Sl. No. I to 32 & 38 to 48 may be allowed on net to net

basis with accountability clause.
2. Import items at Sl. No. 33 to 37 may be allowed as per packing policy.
3. Import items at Sl. No. 49 & 50 may be allowed as 1.02 Mtr./Mtr. content

in the export products.

Norms committee may take a view

--*6..tL.r)_
(S.K.Jain)

Development Officer

Norms Committee I
DIPPNo. 1215412017-T5W/135 dated 1810712017

?6
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NC Meeting dated 1810712017 - Case No. 20/8/80 (M/s Dickinson Fowler Pvt. Limited)
(Advance Authorization No. 07101 11663 dated 25.05.2017)

Advance Authorization may be ratified as under:

Inrport items at Sl. No. I to 30 & 36 to 46 may be allowed on net to net
basis with accountability clause.
Imporl iterns at Sl. No. 3l to 35 may be allowed as per packing policy.
Import items at Sl. No. 47 & 48 may be allowed as 1.02 Mtr./Mtr. content
in the export products.

Norms committee may take a view

１
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(S.K.Jain)
Development Officer

Norms Committee I
DIPP No. l2l 5412017-T5w/1 36 dated 18/07/2017

77
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NC Meeting dated 18/07/2017-Case No。 26/8/80(M/s MiCrOn lnstrumentS PVt.Ltd。 )

(Advance Authorization No.0510402989 dated 31.05。
2017)

l. Recovery from Stainless Steel scrap generated during the manufacturing process with sale

price of stainless steel scrap supported by documentary evidence like copies of sale

invoices.

Norms committee maY take a view

(S.K.Jain)
Development Officer

Norms Committee I
DIPP No.12/54/2017-TSW/140 dated 18/07/2017

Departl■ ent of lndustrial Policy`&Promotion

(′
rsw)
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Firm may be asked to submit the followrng-lgtorrnatioru



NC Meeting dated 18107t2017- Case No.34/8/80 (M/s Veeline Media Limited) (Advance

Authorization No. 0210207642 dated 31.05.2017)

Firm may be asked to submit the following details:

Departl■ ent of lndustrial Policy`&Promotion

(′
rsw)
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& 5 of Standard Deficiency Format,

of Standard Deficiency Format in
11.

/椰 ン ′ル

(S.Ko Jain)
Development Officer

l. Information in respect of Sl. No. 3,4
export product wise.

2. Information in respect of Sl. No. I I
respect of import item at Sl. No. 8 to

Norms committee may take a view

Norms Committee I
DIPP No.12/54/2017-TSW/141 dated 18/07/2017



Department of lndustrial Policy&Promotion   J)/′
′

(TSW)

NC Meeting dated 18t0712017 - Case No. 2ll8/80 (M/s Flash Forge Pvt. Limited)
(Advance Authorization No. 2610012803 dated 02.06.2017)

Firm may be asked to submit the following details:

l. Information in respect of Sl. No.3,4,5 & l1 of Standard Deficiency
Format, export product wise.

2. Size & length of Titanium Seamless Tubes( import items at Sl. No. 2,4.6
&8)

Norms committee may take a view
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(S. K.Jain)
Development Officer

Norms Committee l
DIPP No.12/54/2017-1｀ SW/142   dated 18/07/2017
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ρ ″Department of Heavy Industry

Sub:Ratification of AA 910057354′ Therma:systems Hyderabad

DGF‐r Re■ 01/80/50/313/AM14/DES‐ l

ExpOrヒ product: super heater and Economiser

lmport

This has the approval of JS.

(K.K.丁 iwa百 )

lndustrial Adviser

Dy DGF丁 ′DES― :

TSVV B 3/60/2017   dated 18/7/2017

ζ/

Item No Quantitv recommended
1 1,.O2 Ke/Ke content in EP of relevant dia
2′4 2% of FOB value as per as per list enclosed in letter dated

6/61L4
3,5 Net to net under GN-4 with accountability.
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Department of Industrial Policy & Promotion ? I f) f)

(rsw)

NC Meeting dated 18t0712017 - Case No. A/R-59 (M/s TEMA India Limited ) (Advance

Authorization No. 0310797166 dated 10.07.2015)

Norms may be modified as under:

l. Quantity of import item at Sl. No. 17 may be allowed as.94305 Kgs. as 1.081 Kgs/Kg.

content in the export product at Sl. No. 9, after taking l/3'd recovery from scrap..

Z. Quantity of import item at Sl. No. 18 may be allowed as 4130 Kgs. as 1.08 Kgs/Kg.

content in the 
"*po.t 

products at Sl. No. 5 &.ll,after taking l/3'd recovery from scrap.

Norms committee may take a view

,".fiiffi:,A)-
Norms Committee I
DIPPNo. 1215412017-TSW/59-A/R dated l8l0ll20l7
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Department of Industrial Policy & Promotion I I P t)
(rsw)

NC Meeting dated 18107/2017 - Case No. A/R-60 (M/s TEMA India Limited ) (Advance
Authorization No. 0310791613 dated 02.12.2014)

Norms may be modified as under:

l. Word "Relevant" may be prefixed with the description of import item at Sl. No. I and its
quantity may be allowed as 8197 Kgs. as 1.53 Kgs/Kg. content in the export product

after taking 1/3'd recovery from scrap.

2. No change rnay be made in the quantity of import item at Sl. No. 2 as duty free weight
of this item may be allowed as 35222 Kgs. as 1.091 Kgs/Kg. content in the exporl
product after taking 20o/o recovery from scrap.

Norms committee may take a view
(S.K.Jain)

Development Ofrlcer

Norms Committee I
DIPP No.12/54/2017-TSW/60-A/R  datcd 18/07/2017

多
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Department of Industrial Policy & Promotion

(rsw)

NC Meeting dated 1810712017 - Case No. A/R-61 (M/s Ductmaster India Pvt. Limited )
( Advance Authorization No.0710058666 dated 22.07.2008)

For the purpose of redemption of Advance Authorisation, norms may be ratified as
under:

l. Quantity of export item namely, 'silver black Nude Core & Sleeve" may
be modified as 12,13,308 Meters.

2. FOB value of export item may be modified as Rs. 161,75,3161-
3. Quantity of import item may be reduced as 12564 Kgs. and its quantity

may be allowed as 1.04 Kg./Kg. content in export item on repeat basis
as claimed by the firm

Norms committee may take a view

くジづ各′ ハノDF′20ゞ
M″笏レ″て ご~
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Norms Committee I
DIPP No.12/54/2017-TSW/61-A/R  dated 18/07/2017

ζ乞,

(S.K.Jain)
Development Officer


